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[Shri Tangamani] 

Monday so that we could have given 
the cut motions today. We are now 
tak,en by surprise and we are deprived 
of the opportunity of giving notice 
of cut motions. 

The Minister of Parliamentary 
Affairs (Shri Satya Narayan Sinha): 
The part-heard Bills may be taken up 
first. 

Mr. Speaker: He not only wants 
them to be taken up first but the 
Supplementary D.emands to be taken 
up on Monday so that they may be 
able to give notice of cut motions. 
Very well. We will consider it. 

TWO-MEMBER CONSTITUENCIES 
(ABOLITION) BILL--eonta. 

Mr. Speaker: The House will now 
take up further consideration of the 
following motion moved by SOO Asoka 
K. Sen on the 16th February, 1961 
namely:-

"That the Bill to provide for the 
abolition of two-member parlia-
mentary and assembly constitu-
encies and for the creation of 
single member constituencies in 
their place, be taken into consi-
demtion." 

Now, Shri A. K. Sen. 

The Minister of Law (Shri A. K. 
Sen): Mr. Speaker, I am extremely 
obliged to the hon. Members for the 
lively interest they had taken in this 
matter. It shows how concerned the 
entire House is on questions so closely 
connected with the interest of the 
Scheduled Castes and Tribes. In fact 
from the speeches that We had the pri-
vilege to hear yesterday both from this 
side and from the other side, it was 
quite apparent that every one in this 
House was anxious to safeguard the 
legitimate interests of the Scheduled 
Castes people. In fact I remember the 
hon. lady Member, Shrimati Uma 
Nehru ntro n~ almost a touch of 
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emotion while she was speaking on 
this subject. But I make bold to say 
that taking every fact into considera-
tion, on the balance, it does appear to 
be very wise to continue the reserva-
which We have voted earlier on the 
the basis of single member constituen-
cies. I do not say that the arguments 
of those who have opposed the Bill or 
who have moved for circulating the 
Bill for eliciting further opinion are 
devoid of substance. On the contrary, 
there is a good deal to be said in 
favour of the views so freely and 
openly advanced by those who have 
opposed the Bill. In fact, many of the 
things mentioned by Shrimati Uma 
Nehru, by Shri Tyagi and by others 
require very careful consideration be-
cause we must certainly take every 
step to prevent the Scheduled Castes 
people from being kept perpetually in 
a separate compartment. I do not 
think it would be fair for the Sche-
duled Castes people or for the country 
or for the larger interests of the 
nation to keep the Scheduled Castes 
people segregated for all times to 
come. In fact, if I may echo the senti-
ments SO worthily expressed by Shri-
mati Nehru, I may say that the very 
great essence of what she has said is 
that the Scheduled Castes people have 
always been a part and parcel of the 
Indian nation, they will continue to 
be so and nothing shall take them 
away from us or shall they be 
condemned to a separate exis-
tence even if it be a little tempting 
in the beginning for them, because 
their lot really lies with the Indian 
people as the Indian people owe a sacr-
ed obligation to do everything in their 
power to make their condition much 
better and possibly atone for what 
their forefathers have done in perpe-
tuating a condition of rather unhappy 
existence for the Scheduled Castes 
people. 

This country, Sir, has atoned in the 
past and will atone in the future, but 
only for the purpose of integrating the 
Scheduled Castes people with us and 
not for the pUl'p{)Se of keeping them 
separate. Let there be no mistake 
about it. I think there is complete 
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concurrence on this matter SO far as 
this House is concerned, that nothine 
shall be done by us here, even if it be, 
as I said, a little tempting for the 
Sch",duled Castes people initially, 
which will have the effect of perpe-
tuating a separate existence for the 
Scheduled Castes people. We shall be 
reversing the process of Indian history 
if we try to do it and we shall in the 
process possibly inflict the gravest of 
wounds to our body politic. 

Therefore, We must proceed for the 
purpose of integrating the Scheduled 
Castes people and the people belonging 
to the Scheduled Tribes with the rest 
of the nation in every possible way 
so that in years to come we shall not 
have to hear day in and day out that 
there is a separate category known as 
Scheduled Castes or there is a separate 
category known as Scheduled Tribes 
and we shall all belong to the great 
Indian nation completely rid of castes, 
sub-castes and tribal prejudices and 
bias. I hope that at least this House 
must completely and unequivocally 
express the great decisions of the 
nation that We must work progressi-
vely for the creation of that state of 
national existence in which there will 
be no caste, sub-caste or tribes or other 
under-developed communities. 

And yet, it seems that at the moment 
it is absolutely necessary, as the House 
has already decided, that we must for 
that purpose continue the reservation 
in favour of Scheduled Castes and 
Scheduled Tribes, and that they have 
yet to be uplifted before there is com-
plete integration between them and the 
rest of the country. It is for that pur-
pose that this House voted for continu-
ing the reservation. 

It, therefore, is a question as to whe-
ther that reservation can best be car-
ried out on the basis of single-member 
constituency or on the basis of double-
member constituency. I appreciated 
the force of the argument that if we 
create single-member constituencies 
reserved for Scheduled Castes for all 
times to come we may create pockets 
which would be brandet{ perpetually 
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with the label of Scheduled Castes. 
We do not want that, and I agree en-
tirely with the principle for which our 
hon. friend Shri Jain lias spoken, 
namely, that we must accept a form 
of rotation SO that the same constitu-
ency does not retain the brand of 
Scheduled Castes for all times to come. 
I suppose, if that vice is removed, the 
objection ought, to a very large extent, 
be met, namely that we create all inte-
rests necessary in our view and yet we 
do not create vested pockets branded 
with the label of a particular com-
munity. Any amendment which will 
seek to declare that opmlOn of the 
House would be acceptable to the 
Government. 

In fact, the measure was entirely 
of a temporary nature meant to cover 
the election of 1962, and yet I feel that 
though it is of a temporary nature the 
opinion of the House should be equally 
and unequivocally expressed that we 
do not want to create single-member 
constituencies with, as I said, any 
particular label retained on it for all 
times to come. 

Shri Braj Raj Singh (Firozabad) : 
It is not possible to divide the constitu-
encies for all times to come, because 
after the census operations are over 
and the new census figures are avail-
able the constituencies will again haVe 
to be delimited. 

Shri A. K. Sen: There is no harm in 
declaring truisms. Sometimes truisms 
have to be declared, if not for any-
thing else at least to declare the pur-
pose of the House that it does not 
want 6I\y particular pocket branded 
with the label of a particular com-
munity for all times to come. That is 
the only purpose. I entirely agree 
with the han. Member. I do not think 
any protagonist of the Bill has argued 
for such a state of affairs. This I sup-
pose, Sir, is a reasonable point of view 
which, as I said, would be acceptable 
to the House. 

Shri Tyagi (Dehra Dun): I wonder 
if the hon. Minister has also taken 
note of the fact that if there ~ rota-
tion of constituencies the Scheduled 
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,~.,: 

[Shri Tyagi] 

Caste Members of Parliament will not 
have permanent constituencies because 
every time the Members will be chang-
ed. 

Shri A. K. Sen: Nobody should have 
a permanent constituency. We are not 
creating zamindaries in the shape of 
constituencies. 

8hri Tyagi: That is true, Decause 
Members will change every time. 

Shri A. K. Sen: That is the purpose 
of delimitation, because the Constitu-
tion never prescribes that there should 
be permanent constituencies. 

8hri Tyagi: That will apply only to 
the Scheduled Castes people. Others 
will come from their districts where 
they are popular. The Scheduled 
Castes people will have to seek elec-
tion from a constituency far away from 
their homes. 

Shri A. K. Sen: I am very sorry to 
contradict my hon. friend Shri Tyagi. 
He will be very surprised if it happens 
that his constituency is changed. After 
the commg cenSus it mayor it may 
not be changed. 

Mr. Speaker: Evidently, Shri Tyagi 
is under the impression that Scheduled 
Castes members are bound to stand 
only from the reserved constituencies 
and they cannot stand for general 
seats. 

8hri A. K. Sen: No, Sir; certainly 
not. 

Mr. Speaker: They are not prevent-
ed from standing for any seat. 

8hri Tyagi: What 1 am saying is that 
the Scheduled Castes members nur><e 
their constituencies for five years in 
the hope that they may again be elect-
ed from the same constituencies. Now 
they can never hope to get elected 
from the same constituencies because 
the constituencies will be changed. 
Therefore, they will have to nurse 
otaer constituencies even though ther 

have been elected from their present 
constituencies. 

Mr. Speaker: Other Scheduled Caste 
men from those constituencies will 
come in. 

Shri Tyagi: That is right. It will go 
on changing. 

Shri A. K. Sen: In fact, Sir, that 
argument is based on an illusion, 
namely, that the general.. :on t t en ~  

remam unaltered. On the contrary, It 
is not so. After every census the gene-
ral constituencies are subject to a revi-
sion territorially and otherwlse. As 1 
said, Shri Tyagi may one fine morning 
be surprised to find that the Delimita-
tion Commission has altered his own 
~on t t en . So it was the very pur-
pose of the ConstituLion makers that 
no pocket borough should be created 
for all times to come. Therefore, 
every ten years every constituency 
whether general or reserved would be 
subject to a revision by the Delimita-
tion Commission. That is the very 
written word of the Constitution. But 
so far as the reserved seats are con-
cerned we do not apprehend that there 
would be any reservation necessary 
after ten years. We have extended it 
by another ten years and we do not 
apprehend that there would be any 
reservatIOn necessary after that period. 
So, it will be only a question of gene-
ral seats after that, from a long range 
,loin t of view. 

Shri Tyagi has also given expression 
to certain views which, with all res-
pect to him, appear to spring from a 
misconception either of the provisions 
of the Constitution or of the Delimita-
IOn Act. Of course he prefixed his 
remarks by saying that he is neither 
a lawyer nor a barrister. I never 
thought that a barrister was a diffe-
rent person from a lawyer, but appa-
rently to him there was a distinction. 
But it is a distinction without a diffe-
rence. Apart from that, he seems to 
think that we are trying to compromise 
with article 170 of the Constitution 
and that we are tryini to by-pass the 
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requirements of having a Delimitation 
Commission after every census. I am 
afraid that he certainly was labouring 
under some misconception of facts or 
of law. The question of delimitation 
will come after the census operations 
of 1961. Under the Delimitation Act, 
two of the members have to be either 
judges of the Supreme Court or judges 
of a high court, and the procedure 
prescribed is as under the Civil Pro-
cedure Code. It is a very lengthy and 
elaborate procedure and the Delimita-
tion Commission has to fix the consti-
tuencies of every State, every assembly 
seat and every parliamentary seat, for 
the whole country. If he recalls how 
long it took for the Delimitation Com-
mission to fix the constituencies from 
which members were returned in the 
elections of 1957, he will realise, and 
l'ecall, that after 1952-the Delimita-
tion Commission was cOnstituted some-
time at the end of 1953 or the beginn-
ing of 1954--it took them full two and 
a half years to fix the constituencies 
for every State. In fact, they must, 
according to the procedures prescribed. 
It is partly a judicial procedure; the 
objections have to be heard in respect 
of each constituency, and in fact, the 
elections of 1952 were again on the 
basis of the previous census figures. 
It is only after the election of 1957 
that the Delimitation Commission 
started functioning, after the general 
elections of 1952. Similarly, it will be 
after the general elections of 1962 that 
the Delimitation Commission will start 
again for the purpose of fixing the 
limits and the other factors concern-
ing th'e constituencies all over the 
country. 

I SUppose that with the9€ explana-
tions, much of the diffkulties experi-
enced by Shri Tyagi will disappear. 
This is all that I wanred to say. 

Shri Tyagi: There is one point on 
which the han. Minister has not 
thrown light. It was said that consti-
tutional difficulties would arise. I 
wonder if they are really constitutio-
nal. The han. Minister is a lawyer and 
a barrister both, and he can explain. 

What I say is, 80 per cent of the voters 
in the constituency will get disquali-
fied from offering themselves as can· 
didates from their home constituencies. 
So, will that not go against the fun· 
damental rights which say that all 
must be treated as equals in the mat-
ter of elections? (Interruption). 

Shri A. K. Sen: T"nis was considered 
very carefully, Ql1d this does not ap-
pear to be in conflict with any provi-
sion of the Constitution or of the 
chapter on fundamental rights, be-
cause the reservation is itself prescrib-
ed by the Constitution, and therefore 
it is a method of carrying on with 
reserva tians. 

The Minister of Home Mairs (Shri 
G. B. Pant): There are already 
single member constituencies for 
tribals and two, I think, also for the 
Scheduled Castes. 

Shri Tyagi: In those constithencies, 
the majority of the Scheduled Castes 
and Scheduled Tribes will be more 
than 51 per c,ent. 

Shri A. K. Sen: No, no. At least 
in two there is 30 per cent. 

Sbri G. B. Pant: May be; I cannot 
say. But still, the fact remains that 
there are also non-Scheduled Caste 
people there. 

Shri A. K. Sen: If there is no 
constitutional infirmity, there may be 
a moral objection to it, that is to say, 
keeping one particular area disen-
franchised for the general voters for 
all times to come. But that objection, 
I think, would be largely met by 
accepting what is called compendious-
ly the principle of rotation. 

Mr. Speaker: Does 8hri Tyagi press 
his amendment? 

Shri Tyagi: I would like it to be 
vo:ed upon. 

Mr. Speaker: The question is: 

'That the Bill be circulated for 
the purpose of eliciting opinion 
thereon by the 15th April, 1951". 

The motion was negatived. 
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Mr. Speaker: The question is: 

"That the Bill to provide for 
the abolition of two-member 
parliamentary and assembly 
constituencies and for the creation 
of single-member constituencies in 
. their place, be taken into consi. 
deration." 

The motion was adopted 

Clause 2-(Definitions) 

Shri Tyagi I beg to move: 

Page 1, lines 17 and 18, omit. 

"or a two-member assembly 
constituency specifi.ed in the 
Second Schedule". (2) 

Pandit Thakur Das Bhargava 
(Hissar): I beg to move: 

0) Page 1, line 7, add at the end 

"and a Supreme Court Judge 
appointed by the Chief 
Justice of India and a High 
Court Judge appointed by the 
Chief Justice of the High 
Court having jurisdiction in 
the territory concerned where 
the constituency is to be 
delimited and the decision of 
the majority of thes/! members 
shall be the final decision of 
the Commission." (29) 

(ti) Page 1, line 19, add at the end 

"Provided the population of 
scheduled castes or scheduled 
tribes shall not be less than 
thirty per cent of the entire 
population of the consti-
tuency" (30) 

Mr. Speaker: These amendments 
are before the House. 

Shri Tyagi: I am speaking on my 
amendment No.2. Having lost the 
battle for circulation, I will now con-
tent myself by appealing to the hon. 
Minister not to apply this provision 
to the assemblies, because the cumber-
some constituencies are mostly those 
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which are paliamentary constituencies 
and which. are spread over larier 
areas. I therefore suggest that if at 
all he applies this rule on thos,e 
constituencies, let him spare the 
assembly constituencies which are not 
so widespread as the parliamentary 
constituencies . 

Morl'Over, it is not the members of 
the assemblies who can decide here. 
We, the Members of Parliament, 
might well legitimately decide about 
our own fate. But I think th.e 
assemblies must be omitted. Because 
the hon. Minister has not agreed to 
consult the opinion of the members 
of the assemblies in th.e various 
States, to be fair to them, I would 
like the assemblies to be omitted. 
That is all that I want to say about 
this simple amendment. 

Shri A. K. Sen: I am afraid this 
will completely fr tra~e the object of 
the Bill. After all, we are more 
concerned with the assemblies than 
with the parliamentary seats. I have 
already explain.ed the object of the 
Bill and also the various points of 
view. I do not think I have anything 
more to say except that we cannot 
accept this amendment. 

Pandit Thakur D¥ Bhargava: I 
have moved my amendments. As I 
said yesterday, so far as this Bill is 
concerned, it is very defective in so 
far as it takes away the right of 80 
per cent of the popUlation in the re-
served constituencies. Therefore, the 
questtion is, what should be those 
areas where this right is to be taken 
away. The question is most impor-
tant for the whole of India. Delinrl-
tation was previously done under the 
Delimitation Act. Then we know 
that a judge of the Supreme Court 
presided over the Commission and a 
high court judge also was appointed. 
In the second Delimitation Commis-
sion, the chief election a t or ~ was 
also a party, and there were seve>:!. 
Members of the Lok Slabha to as.>iBt 
the Commission as associates. 

I do not insist that those seven 
persons should be there to assist him 



Two Member MAGHA 28, 1882 (SAKA) Constituencies 
(Abolition) Bill 

that there should be a judicial body 
as as.,ociates, but I am very anxious 
to delimit the constituencies. It is 
very curioUs that that is not done and 
only one executive officer is appointed 
for that work. It ii quite true that 
We are appointing the Chie!' Election 
Commissioner, who is a very ilnpar-
tial person. We know what part he 
played in the previous Delimitation 
Commission. I am here to offer my 
tributes to him. Here also I have no 
o ~ that he wiH be impartial, but 
in an important matter like this, it is 
much better to have a judicial autho-
rity and not a single executive officer 
to decide this question. After all 
the whole proposals will be put up 
by the district authorities and I do 
not suspect their bona fides also. But 
at ·the same time, to give oatisfaction 
to the general public, it is but good 
that on merits alone the question is 
decided and not on other considera-
tions. It is, necessary, therefore, that 
this body should have a Supreme 
Court Judge and a High Court Judge 
of the area in which delimitation is to 
take place. 

From the Bill it appears that even 
rthe inquiry which is sought to be 
made is very perfunctory. I was also 
an associate member of' the Delimita-
tion Commission and I have got some 
experience. People came forward and 
put in their objections, which were 
gone through not on one day, but on 
several days and the whole thing was 
thrashed out thoroughly. Here I find 
from the Bill that the objections will 
be written only and prepared by .a cer-
tain date they will have to be sent to 
an officer and he may decide them in 
his chamber. He may not hear oral 
representations. We know that our 
countrymen are not very alert and 
they do not send in their representa-
tions, but they come on the date of the 
hearing and give some objections, 
which are sound. So it is very unfair 
that the inquiry will be perfunetory 
and more unfair that there should be 
only one officer to deal with it. The 
combined wisdom of all the three 

should be there, so that the whole 
thing may be thrashed out thoroughly. 

This is the most drastic of all the 
constitutional amendments that have 
so far been made It takes away the 
right of crores of people to become 
members of Assemblies and the Par-
liament. They cannot become Minis-
ters; they cannot become members 
and their rights are being taken away. 
So, it is much better that those persons 
ara given full hearing and an oppor-
tunity to see that their constituencies 
are not made reserved constituencies. 

Shri Shree Narayan Das (Darbhanga): 
At persent the Election Commission 
consists of one member. I think the 
work of delimitation is semi-judicial 
and so some amendment should be 
made so that some persons may be 
associated with the Election Commis-
sion for this work. As 1 have said, the 
Election Commission at present con-
sists only of one member, viz. the 
Chief Election Commissioner. So, I 
would suggest that the Government 
should accept some amendment by 
which it may be possible to associate 
at least two persons fitted for this work 
with the Election Commission to decide 
all these matters instead of having a 
single person sitting in judgement 
over a number of suggestions and ob-
jections. I think the Commission 
should consist Of more than one mem-
ber and be a judicial one. 

Shri Tangamani (Madurai): Mr. 
Speaker, Sir, I rise to support amend-
ment No. 29 moved by Pandit Thakur 
Das Bharga va. As it is the definition 
of 'Commission' only includes the 
Election Commission appointed by the 
President under article 324 of the 
Constitution. The definition should be 
modified to include a Supreme Court 
Judge to be appointed by the Chief 
Justice of. India and a High Court 
Judge to be appointed by the Chief 
Justice of the High Court having juri-
sidiction over the constituency to be 
delimited. The Constitution clearly 
provides that the delimitation work is 
to be left to somebody else. A Deli-
mitation Commission is set up soon 
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[Shri Tangamani] 
after the publication of every census. 
Here under special circumstances, we 
are now having a sort of delimitation 
and if it is left to the Election Com-
mission itself, the impartiality whicb 
is attributed to the Election Commis-
sion w:11 no longer exist. 

The association Of two judicial per-
sonnel will at least give an imPTession 
to the people that it is no longer an 
arbitrary decision by the executive. 
As the mover of the amendment 
pointed out, when the previous Delimi-
tation Commission was set up, some 
Members of Parliament were also asso-
ciated. Here also I suggest that some 
Members of Parliament may be asso-
ciated, so that, although they may not 
have the power to vote one way or the 
other, nothing will be done without 
their knowledge. That is the purpose 
for which the associates were original-
ly included in the Delimitation Com-
mission. 

With these words, I submit that am-
endment No. 29 may be accepted by 
the House. 

Shri A.. K. Sen: I certainly appre-
ciate the purpose which has impelled 
the hon. mover of this amendment to 
bring forward this amendment before 
the House. He is certainly actuated 
by the motive of making the work of 
de1im:tation as impartial as possible 
and yet he forgets one necessary con-
dition viz., this work must be 
done very very quickly in order that 
the elections of 1962 may be held on 
the basis of these newly demarcated 
single_member reserved constituencies. 
If we are to associate a Judge of the 
Supreme Court and a Judge of the 
local High Court and various other 
persons, that wilJ be the surest way 
to see that the elections of 1962 can-
not be held on the basis of these 
constituencies. The quickness with 
whicb it must be done so that a1l the 
preparations for the ccmting elections 
may start on the basis of the consti-
tuencies newly demarcated can only 
be achieved on the basis of these de-
marcations being made by the Chief 
Election Commissioner. 

Mr. Speaker: When is the delimita_ 
tion work expected to be completed by 
the Commission? 

Smi A. K. Sen: The Commission 
has already .started the preliminary 
work in the expectation that we shall 
pass this Bill. 

Mr. Speaker: At le'ast, why 'lot allow 
an appeal? After all, there may be 
some error hear and there. Because 
of the emergency, what ought to be 
delimited by a Commission is sought 
to be made by the Chief Election 
Commissioner. But why make him 
the sole judge? 

Shri A. K. Sen: He is not the sole 
judge, because the objective conditions 
are prescribed. First of aU, there 
must be geographically compact areas. 
Secondly. that part which has larger 
concentration of scheduled castes will 
be the constituency. So, the objective 
conditions are clearly specified by this 
Act. 

Mr. Speaker: In every Act, it is 
specified, but every Act is broken. 
Otherwise, why should there be 
courts? Of course, it is not broken 
deliberately. 

Smi A. K. Sen: But it is impossible 
to carryon the next election.s, unless 
there is a finality by, let us say. April 
in regard to this matter. 

Shri Tyagi: Yesterday Dr. Ram 
Subhag Singh said that already the 
constituencies have been broken into 
two. and that in his own constituency. 
all these criteria which ha'd been laid 
down had been broken altogether. His 
own constituency has been split into 
two. He comes from a double-mem-
ber constituency from which comes 
Shri Jagjivan Ram also. The consti-
tuency has been so chalked out as to 
include three tehsils. sub-divisions, 
etc. Like that he has already been 
affected and he has no chance to lay 
his grievance before any authority. 

Sml A. K. Sen: That is not true. 
lt has not been done. As I said. the 
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preliminary work of getting the data 
and other things has been started. 
The scheme of the Bill is that after the 
preliminary work is over, objection 
will be heard. Shri Tyagi, with all 
respect to him, is wrong in what he 
is saying that Shri Ram Subhag Singh 
has no remedy, whatever his grievance 
may be. In fact, this Bill has not 
been passed and I have no doubt that 
when the facts are placed before the 
Chief Election Commissioner he will 
look into them. 

Shri Punnoose (Ambalapuzha): Are 
we to understand that the public will 
be invited to give their objection, not 
on paper but orally? 

Shri A. K. Sen: Oh yes. Whoever 
wants a personal hearing will get a 
personal hearing. There is no doubt 
about it 

Mr. Speaker: Objections will be In-
vited and will be heard. 

Shri Punnoose: These constituen-
cies are spread all over India. I want 
to know whether the Election Com-
missioner will have time to hear all 
objections personally. 

Mr. Speaker: What he says is that 
if every appeal should go to the Com-
mission itself and the Commissioner 
must disPose of it In various constitu· 
encies spread all over India whether 
he would be in a position to do that. 

Shri A. It. Sen: Though the con-
stituencies are spread over, it is ex-
pected that if personal objections "are 
going to be made he will certalnIy 
move about as the Delimitation Com-
mission moved about. 

Shri Tyagi: Sir, you will remember 
that you were yourself responsible for 
safeguarding the privileges and rights 
ot Parliament. Last time, betore the 
first elections were held, you, along 
with other members, insisted that 
constituencies being the source of the 
structure of Parliament, they should 
not be in the hands of any other 
authority, Parliament being sovere_ 
ign. Therefore, you persuaded the 
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then Speaker to nominate a panel of 
two or three members from each 
House for each State to advise the 
Election Conunissioner, and the Elec-
tion Commissioner was to act accord-
ing to the advice of that Committee. 

Mr. Speaker: In the first Delimita-
tion Commission the me'mbers were 
nominated by the Speaker. In Madras 
I was the Chairman of the Delimita-
tion Commission and there were a 
few other members. Then, the non-
official was removed and an o~ er, a 
Judge of the Supreme Court, was ap-
pointed as Chairman with one or two 
members. Gradually, from Members 
of Parliament it has come to a single 
official. On this depends the very life 
and existence of Parlia-ment and its 
members but in this case alone there 
is no appeal. Here I do not want to 
give my personal experience In the 
previous Commission. It looks 
,(range. I leave it to the Government 
and to the hon. Members. After all, 
time is not the only point. Also, in 
the matter of time we can hasten it. 
If an official or a person commits a 
'Hong, he would not admit it is wrong. 
It is a matter relating to Parliament. 
In other countries it is Parliament 
that looks into it. Parliament appoints 
the delimitation cO'mmlSSlon. The 
objections are also looked into by 
Parliament. Now even that right is 
taken away from Parliament and 
vested in the official. Then let the 
official alone rule the whole country. 
The hon. Minister must look into the 
whole thing. It goes into the very 
foundation of this Parliament. There 
must be at least a provision for ap-
peal. Even that is not done. 

Shrl Tangamani: Especially when 
the total seats in Parliament and the 
Assemblies come to such a big num_ 
ber. 

Mr. Speaker: am saying this 
because I am interested in Parlia-
ment. In the previous regime when 
I was a member, the majority were 
nominated members. 

Shri A. K. Sen: Where it is a ques-
tion of delimiting constituencies even 
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now we provide for associating mem-
bers, as in the case of the Bombay 
Re-organisation Act. This, unfortu-
nately, is not a case of delimitation of 
constituencies. We have got the exist-
ing reserved constituencies and 
double-member constituencies. It is 
a question of bifurcating the existing 
constituencies on the basis of their 
larger concentration of Scheduled 
Castes and Scheduled Tribes. 

Shri Tyagi: It is a much smaller 
work. 

Pandit Thakur Das Bhargava: It is 
much more important. 

Shri A. K. Sen: The re-adjustment 
of constituencies will be done only on 
the basis of the census figures. So 
far as this Bill is concerned, we have 
the existing double_member consti-
tuencies and we are dividing them on 
the basis of larger concentration. My 
submission is that there is no question 
of dealing with the rights of members 
or of the Assemblies in any manner 
in this Bill. 

Shri Tyagi: Another difficulty is 
that the larger concentration has to 
be taken into account. The hon. 
Minister has agreed that after one 
election this constituency will be 
changed into another. So, another 
will be thin as far as Scheduled Caste 
populat:on is concerned, and that 
number will be wasted. Then you 
will have to demarcate it again. So, 
if there is pressure of Scheduled 
Caste people in one constituency, let 
it be equally divided 50 that equal 
treatment may be given to the Sche-
duled Caste population. 

Shri Radhelal Yyas (Ujjain): During 
the last time in Madhya Pradesh, 
which is a big State, the Delimitation 
Commission did not have more than 
two sittings. It hardly took two or 
three days. Now if only the double-
member constituencies are to be bi-
furcated, how much time will it take? 
Even if the Members of Parliament 
are associated with it, it will hardly 
take a couple of days. So, I do not 

think the time schedule will be dis-
turbed. I submit to you that the han. 
Law Minister should agree to the as-
sociation of Members of Parliament 
with this work. 

Shri A_ K. Sen: In fact, this House 
has accepted the principle that in such 
matters it is better that Members of 
Parliament are not associated as they 
are interested parties when their ob-
jections are heard. The moment the 
Members of Parliament are associated 
their personal interest may conflict 
with their duties. 

Mr. Speaker: But the amendment is 
not with regard to that. 

Shri A. K. Sen: This is an answer 
to the point which the hon. Member 
has raised. I know this does not re-
late to the =endment. Therefore, 
having regard to all the circumstances 
and having regard to the fact that 
the Delimitation Commission which 
deliberated last time got these double-
member reserved constituencies al-
ready fixed-they are already there 
as reserved constituencies fixed by the 
Delimitation Commission--and it is a 
question of bifurcating them on the 
principles enunciated in the Bill, 
namely, they must be geographically 
compact areas and there should be 
facility of communication and, second-
ly, they should have a larger concen-
tration of Scheduled Castes ... 

Mr. Speaker: I have a doubt. If 
a double-member constituency is 
divided, it may SO happen that a 
divided portion may contain less 
population of Harijans and Scheduled 
Castes than if the two parts are com-
bined together. 

Shri A. K. Sen: That larger delimi-
tation has to be done after the census 
of 1962. That we cannot do before the 
elections of 1962. 

Mr. Speaker: In the double-mem-
ber constituencies it may so happen 
that you have demarcated half of it 
in one constituency and that may 
sometimes contain less than two 
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contiguols Schedultd Caste constitu-
encies, which can be put together. 

Shri A. K. Sen: It mayor may not. 
But it is highly improbable because 
generally these double-member con-
stituencies have been demarcated by 
the last Delimitation Commission on 
the basis that they contained a fairly 
substantial number of SCheduled Caste 
people. 

Mr. Speaker: It can happen. In 
my district it is different". There are 
various taluks where they are equal.-
ly represented. 

Shri A. K. Sen: They are not con-
tiguous. There are hardly two re-
served constituencies whlch are to-
gether. 

Shri Chlntamoni Panigrahi (Puri) : 
There is in our State. 

Shri A. K. Sen: In one or two cases 
it may be so. But, by and large, they 
are never contiguous. (Interruptions). 
It is very difficult to answer if mem-
bers put questions simultaneously. As 
I said, it is not the larger question of 
delimiting the constituencies: I ap-
preciate we should really have the 
medium of the Delimitation Commis-
sion for the general demarcation of 
constituencies and we will have it 
after the census of 1961. Here it is a 
question of dividing the already de-
marcated constituencies. The demar-
cation had been done by the Delimi-
tation Commission itself. Therefore, 
it is not a question of deciding any-
thing except following the objective 
tests laid down by the Bill itself. For 
that, I have no doubt, this Commission 
would be the best instrument for 
doing these things quickly and effec-
tively. Further, a procedure is laid 
down for hearing the objections. I 
am afraid, possibly those members 
who were rather apprehensive about 
the question of objections have not 
taken good care to read clause 4. It 
says, first of all, that the proposals 
are to be fonnulated and publishea in 
the Official Gazette of the State to-
gether with a notice specifying a date 
on or after whioh the proposals will be 

(Abolition) Bill 
further considered by it. Then it says 
that as soon as the interim proposals 
are made, those Who are concerned 
with bifurcations would come for-
ward. 

Shri Punnoose: That is why I ask 
whether the Election Col1llBissioner 
will hear the objections personally. 

13 hrs. 

Shri A. K. Sen: I am reading clause 
4. He will not hear unless you ask 
for a hearing. That is a very well 
recognised principle. He will hear 
only those who want to be heard per-
sonally. 

Then sub_clause (b) says: 

"after considering all objections 
and suggestions which may have 
been received by it before the date 
so specified, determine the matters 
referred to in section 3". 

That means the objective tests laid 
down in clause 3. 

Then under sub-clause (c) by noti-
fication there will be final bifurcation. 
So I do not see any reason for any 
han. Member being apprehensive 
because if any proposal like the one 
referred to by Dr. Ram Subhag Singh 
is made he should lodge his protest. I 
should aavise Dr. Ram Subhag Singh 
to lodge his protest the moment the 
interim proposals are made. I do not 
think any interim proposals have been 
made so far because interim propo-
sals will be made only after the Bill 
is passed and the interim proposal 
will contain a date within which ob-
jections are to be filea. I shall refer 
him to the Chief Election Commis_ 
sioner detailing the reasons why that 
interim proposal should be invalid. I 
hav"" no doubt that if it is as prepos-
terous as it is alleged to be the Chief 
Election CO'mmissioner will change it 
immediately. I have no doubt that 
some district officers may send in 
proposals which may not be fair. But 
against these proposals not only would 
all valid objections be raised but will 
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also be heard and disposed of proper-
ly, 

Therefore having regard to all thls 
I am afraid it is not possible to accept 
these amendments, I wish I had 
plenty of time to associate some 
judges with it, But I do not see how 
judges can do more than what the 
Chief Election Commissioner can do 
in the matter, 

Shri Bem Raj (Kangra): After 
constituencies had been delimited by 
the Delimitation Commission conse-
quen t to the re-organisation of States 
constituencies in Punjab were again 
delimited and power was given only 
to the Election Commission, When 
objections were filed with the Election 
Commission and we went to the Elec-
tion Comm'i3sion for being heard, the 
Election Commissioner refused to 
hear us, That is our experience of 
the last occasion, 

Shri A,. K. Sen: If after this the 
Chief Election Commissioner refused 
to receive objections-the hon, Mem· 
ber is a lawyer-he will only have to 
file a writ petition and it will be 
allowed in the course of fiVe minutes, 

Shrl Bern Raj: But if the amend-
ments of which I have given notice 
are accepted, he shall have to do it, 

Shri A. K. Sen: If certain duties 
are not performed, the Act cannot 
provide for;t, Then the remedy is 
the court of law. 

Dr. Samantsinhar (Bhubanesh-
war): The double-member constitu-
encies would be 'bifurcated and the 
single-member reserved constituen-
cies will be crea ted out of these double 
member reserved constituencies. Now 
by pasJing this Bill when a double-
member constituency is bifurcated if 
the number of Scheduled Castes and 
SchedUled Tribes people in that bifur-
cated single-member constituency is 
leJS than any other constituenc:{ 
w'biclh is not affected by this Act, 
which would be the reserved seat? 

Mr. Speaker: For the time being 
he must be satisfied with it. 

Shri A. K. Sen: Theoretically there 
may be one or two cases, 

Mr. Speaker: I put the amend-
ment, to the vote of the House: 

Amendment No, 29 was put and 
negatived. 

Mr. Speaker: I shall put the other 
amendment by Pandit Thakur Das 
Bhargava (No, 30) also to the vote of 
the House. 

Amendment No. 30 was put and 
negatived. 

Mr. Speaker: Need I 
Tyagi's amendment (No. 
vote of the House? 

Shri Tyagl: Yes, Sir, 

put Shri 
2) to the 

Amendment No, 2 was PUt and 
negatived, 

Mr. Speaker: The question is; 

'That clause 2 stand part of the 
Bill," 

The motion was adopted. 

Clause 2 was added to the Bi!!, 

Clause 3 -(Division of two-member 
constituencies) 

Shri B. C. Kamble (Kopargaon) : 
Sir, I beg to move: 

(i) Page 2, lines 3 and 4,-

omit "(other than a two-mem-
ber assembly constituency in the 
State of Gujarat) ". (10) 

(ti) Page 2, line 18,-

fcrr "1951" substitute "1961". 
(11) 

Shri A. K. Sen: After what I have 
explained, amendment No. 10 would 
completely disorganise the Bombay 
Re-organisation Act which this Par-
liament ha3 passed. I hope the han. 
em e~ appreciates the impHcations 
of this. 
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Shri Tangamani: Sir, 
move: 

0) Page 2, line 1,-

after "shall" insert--

beg to 

''through Delimitation Comnris-
sian appointed for the purpose". 
(39) 

(ti) Page 2,-

atter line 16, adcL-

"(C) the seat ~ all be split :into 
single member consti;uencies on 
the basis of the list of voters pub-
lished .tating that they are sche-
duled castes Or scheduled tribes 
and the same shall be finalised by 
the ComntisoAon so set up." (41) 

(iii) Page 2,-

after line 18, adcL-

" (2) The Delimi tation Comnris-
sion so appointed will hold dis-
cussions with the political parties 
before advi.3:ing the Comnrission." 
(42) 

Shri Chlntamonl Panigrahi: Sir, 
beg to move: 

Page 2,-

atter line 16, adcL-

"(c) the State Governments 
will be requested by the Election 
Commission to first publish the 
village-wise and Thanawise 
figures of Scheduled Castes and 
Scheduled Tribes population as 
recorded by the enumerators :in 
the CensUs of 1951." (24) 

Shrt Ram Sewak Yadav (Bara-
banki): Sir, I beg to move: 

0) Page 2, line 1,-

fOT "as soon as may be practi-
cable", substitute "latest by the 
end of July, 1961". (18) 

(ii) Page 2, line 14,-

omit "in the opinion of the Com-
misslon". (21) 

Pandit Thakur Das Bhargava: Sir, 
I also wish to move my amendment 
No. 30. 

(Abolition) Bill 

Mr. Speaker: That is over. It was 
to claUSe 2. 

Shri A. K. Sen: shall accept 
Pandit ThakUr Das Bhargava's 
amendment No. 32. I think it is a 
reasonable amendment. It says that 
the proposal should not only be pub-
lished in the Official Gazette but also 
in the important papers of the region-
al languages. 

Mr. Speaker: That is to clause 4. 
We are On clause 3 at the moment. 

Shri A. K. Sen: I am sorry, Sir. 

Shri A. P. JaIn (Saharanpur): 
had given notice of two amendments 
embodying the principle of rotation. 
The notice was given day before 
yesterday and the amendments were 
circulated yesterday. Now I have 
given you ..... . 

Mr. Speaker: What is the number 
of the original amendmen13? 

Shri A. P. Jain: They are Nos. 43 
and 44. Now for amendment Nos. 43 
and 44 I want to substitute the first 
four amendments of which I have 
given you the draft. This is the 
proper draft though it contains the 
same principle. 

Mr Speaker: I will allow him to 
~ eak. Then I will call other hon. 
Members one after the other. 

Shri A. P. Jain: Sir, I beg to move: 

Ci) Page 2, line 1,-

Before "the Comntission", 
insert "(1) n. (45) 

(ii) Page 2, lines 13 and 14,-

For "that single-member consti-
tuency" substitute "that one of 
the two single-member constitu-
encies". (46) 

(iii) Page 2, after line, 16 insert-

"(2) Notwithstanding anything 
contained in sub-section (1) on 
the expiration of the period of 
five years from the date of a'boli-
lion of a two-member constitu-
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ency and the coming into exis-
tence in lieu thereof of two 
single-member con..-tituencies 
under section 5, the seat reserved 
for the ~ e le  Castes in one 
of the said single-member consti-
tuencie3 under clause (b) of sub-
section (1), shall cease to be so 
reserved and in lieu thereof the 
seat shall 'be reserved for the 
Scheduled Castes either in the 
other of the said constituencies or 
in such other constituency as the 
Commission may, having regard 
to the population of the Schedule-
ed Castes, by order in the Official 
Gazette of the State concerned 
specify in this behalf. 

Provided that nothing in this 
sub-section shall affect any repre-
sentation in the Hou'le of the 
People or in the Legislative 
Assembly of a State until the dis-
solution of the then existing 
House or, as the case may be, the 
then existing Assembly." (47) 

13.09 brs. 

[SHRI MULCHAND DUBE in the Chair] 

(iv) Page 2, line 18,-

For "census held in 1951" sub-
stitute "latest census of which 
figures are available". (48) 

Shri TangaJDalli; The amendments 
are of a very complicated nature. It 
is only fair that we should be sup-
plied copies of the amendments. 

Shd A. P. lain: I shall pass it on 
to the hon. Member. 

Shd Kasliwal: The latest amend-
ment which the hon. Member, Shri 
Jain, has suggested is slightly 
different from tihe original. He may 
kindly explain the exact d1fference 
between the two. 

Shr1 A. P. lain: Mr. Chairman, 
had originally given notice of an 
amendment introducing the principle 
of rotation. That amendment was not 
preperly worded and the new amend-
ments which I have just read out 

bring out my intention more accur· 
ately and in a legal fonn. The fir"t 
amendment is a very simple one. I 
propose to insert a sub-clause No. (2) 
to clause No. (3) and therefore the 
first paragraph is made ao clause No. 
1. The second amendment is also 
very simple. At present the existing 
single member constituency is intend-
ed to remain a reserved seat for all 
times. Since it will rotate, the new 
amendment says that one of the two 
single member constituencies will be 
. declared as a reserved seat. 

So far as the third amendment is 
concerned, the proviso means that 
after a double-member constituency 
has been bifurcated for the first five 
years, one of the newly created seats 
will remain reserved. That reserva-
tion will continue until the next elec-
tions, so that there may be no distur-
bance in the middle. But after the 
next general election following the 
expiry of five years that seat already 
reserved cannot be kept as a reserv-
ed seat and again some other 
seat will haVe to be declared as a 
reserved seat. The seat which is to 
be declared as a reserved seat may 
either be the other seat resulting from 
bifurcation or it may be a new seat, 
the criterion being that there must be 
a concentration of the Scheduled 
Castes. 

When the Law Minister was 
addressing the House certain objec-
tions were raised. One of the objec-
tions was that members will not be 
interested in nursing the constituency. 
My answer to that objection will be, 
first that a member nurses a constitu-
ency which he represents, and not a 
constituency from which he intends 
to seek election next time. Moreover, 
the fact that a constituency which 
has been declared a reserved constitu-
ency will e ~e a general constitu-
ency later does not prohibit a Member 
from nursing it, even if it means that 
one has to nurse a constituency from 
which he wants to seek election. 

General constituencies are open to 
both the Scheduled Caste people as 
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11 'so to ether caste people And .it will 
place a scheduled caste .candidate jn an 
advantageous position, because a 
sitting member who has represented 
a constituencY can fight an election 
from that constituency more effective-
ly. He can do greater good to that 
constituency and therefore improve 
his chances of being xe-elected from 
the same constituency when it has 
been declared to be .a general constitu-
ency. 

As the Law Minister has very 
rightly and very precisely stated 
before the Hause, it is not a good 
thing to create reserved boroughs or 
reserved constituencies for all times. 
So, the principle of rotation is a -very 
healthy principle. If this rotation is 
introduced, I think some of the objec-
tions raised by my hon. friend Shri 
Tyagi and others will to a large extent 
be met. In fact, I was surprised when 
Shri Tyagi raised certain objections. 
I find that he has already given notice 
of an amendment to that effect. 

Shri Tyagi: Mine was limited to the 
double-member constituency. Now 
my hon. friend thr<JWs every oon-
stituency int" this and therefore I 
raised my objection. My hon. friend 
endangers every constituency in the 
whole of India 

Shri A. K. Sen: My hon. friend Mr. 
.Jain's amendment is the more correct 
one, because adm:inistratively every 
const; tuency is thrown open after each 
census operation. 

Shrl A. P. Jain: The difficulty is 
that Shri Tyagi thinks of too many 
dangers. Danger to whom? Not to 
the Scheduled Castes, not to the coun-
try cither, because it throws open a 
wider area. Therefore, I submit that 
this amendment is a very reasonable 
one and is for the beneofit of the 
scheduled castes as also of the nation 
at large. 

S" far as the last amendment is 
concerned, it is a consequential one 
and I need not say much about it. 

llI94 (Ai) LS.-6 

With these words, I commend my 
amendments for the acceptance of the 
House. 

8hri Parulekar (Thana): The basic 
principle of the amendment which has 
been moved is rotation. This is all 
right in the case of Scheduled Castes. 
As regards Scheduled Tribes they live 
in a compact area. 

8hri A. K. Sen: It does not apply 
to Scheduled Tribes. 

Shri Chintamoni Panigrahi: I have 
moved my amendment No. 24 to 
clause 3. This is with reference to 
the explanation in which it has been 
suggested that population means, 
population as ascertained at the 
census held in 1951. If you go 
through the Census handbooks pub-
lished by the different State Govern-
ments and also the Census Handbook 
of India, the census figures of Sche-
duled Castes and Scheduled Tribes 
are published district-wise or tal uk-
wise at least. The district magistrates 
are now being asked to tabulate the 
figures for scheduled castes and sche-
duled tribes police-station_wise or 
village-wise. 

The hon. the Law Minister said 
that objections are invited by the 
Election Commissioner. But for the 
public only the census figures as 
published in the handbook district-
wise or at best tal k~ e is available . 
The Election Commissioner should 
request the State Governments to 
publish these figures police station-
wise and village-wise at the first ins-
tance, so t.hat when objections are rais-
ed instances where a compact area has 
not been properly constituted may be 
cited. Otherwise we shall have to 
depend only on the report of the 
S.D.O. or district magistrate as they 
submit their figures and -the State 
Government will recommend that to 
the Chief Election Commissioner. 

In my State of Orissa, the bifurca-
tion of double-member constituencies 
has almost been finalised. One more 
clarification I seek of the Law Minis-
ter. What is the criterion for con-
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centration? Here it has not been laid 
down whether it is 60 per cent., 60 per 
cent or 51 per cent. I feel Government 
will not be put to any difficulty if 
they ask the State Governments to 
publish census figures with regard to 
Scheduled Castes and Tribes village-
wise and police station-wise. 

Shri A. K. Sen: May I lilY • 
word ..... . 

Shri B. C. Kamble: What is the pro-
cedure: whether we will speak on all 
the amendments and clauses and then 
he will reply or he will reply for 
each? 

Shri A. K. Sen: If Shri B. C. Kamble 
wants to move his amendments, I 
have no objection. Personally, I think 
he is going to nullify the entire effect 
of the Bombay Reorganisation Act. 

Shri B. C. Kamble: I am moving 
amendments Nos. 10 and 11. So far 
as amendment No. 10 is concerned, 
what we find is, exception has been 
made of the State of Gujarat. It is 
discriminatory in two ways: in 
relation to the State and in relation 
to the constituency. Exception is 
made with regard to the Assembly 
consti tuencies. Whatever may be the 
Act which has been passed, this law 
should be uniform. Therefore, the 
Government should make up its mind 
and see that at least this law is made 
uniform throughout the State. 

With regard to amendment No. 11, 
I have suggested that the Census 
figures of 1961 should be taken as the 
criteria for deciding the number of 
seats to be reserved for Scheduled 
Castes and Scheduled Tribes. Here it 
is a question of the Constitution, 
because, article 330 says that seats 
.halI be reserved in relation to the 
population of the Scheduled Castes 
and Scheduled Tribes. If the hon. Law 
Minister is suggesting with reference 
to article 61 where there is also a 
definition of population, which means, 
of the last preceding Census, I say it 
has no relationship whatsoever; 

Because, if the population of Schedul-
ed Castes has increased, the number 
of seats should be increased. If the-
population of rScheduled Castes has 
decreased, the number of seats should 
also be decreased. That is to say, I 
submit, in each State the population 
has to be ascertained, and according 
to article 330, that ratio has to be 
maintained. So many events have 
taken place particularly in the Maha-
rashtra where the popUlation of 
Scheduled Castes is likely to be 
affected. Therefore, in proportion to 
the population being either greater 01' 
lesser, the seats also will have to be 
allotted according to the proportion 
of the population. I would also 
further submit that so far as article 82 
is concerned which speaks about re-
adjustment of the constituencies after 
the Census operations are over, benefit 
is not being taken of these operations 
for the next first general elections. I 
am not for extending the life of this 
House. Election should take place at 
a particular time after five years. In 
order that we should be in line 
according to the Census operations 
under way, it does not matter if a 
year's time is extended further and 
then re-adjustments should take place 
according to the Census figures which 
are available according to the 1961 
Census. 

There is one small point and I wHl 
IInish so far as these amendments are 
concerned. The Law Minister seems 
to think that with regard to reserva-
tion of constituencies, there will be 
rotation. If there will b" rotation, 
the difficulty will be this. This is a 
BH1. It will become law. You have 
made a law that seats wi1I be reserv-
ed where the Scheduled Caste popula-
tion is more concentrated. Either you 
will have to continue for the next 
Ht years that very constituency under 
this particular provision or if you give 
it by rotation, it means, you will be 
giving that reserved seat to an area 
where there is no concentration 
according to your classification. It 
will be against law if such a kind of 
alternative is proposed'. 
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Shri Tangamani: have moved 
amendments Nos. 39, 41 and 42. My 
amendment No. 39 reads: 

Page 2, line 1, after "shall" 
insert ''through Delimitation Com-
mission appointed for the purpose." 

My amendment No. 41 reads: 

Page 2, after line 16, add--

"( c) the seat shall be split into 
single member constituencies 0IIl 
the basis of the list of voter! 
published stating that they are 
scheduled castes or scheduled 
tribes and the same shall be fina-
lised by the Commission so set 
up." 

My amendment No. 42 reads: 

Page 2, after line IS, add--

"(2) The Delimitation Commi.-
sion SO appointed will hold dis-
cussions with the political art ~ 

before advising the Commission." 

shall speak on all the three amend-
ments because practically the same 
purpose is sought to be emphasised 
by all these amendments. 

In the course of the First Readina, 
both Shri Punnoose and myself 
requested the appointment of a 
Delimitation Commission as it will 
meet the ends of justice. I wa! 
surprised that there was absolutely nO 
referen ~ to the appointment of a 
Delimitation Commission when the 
hon. Law Minister was pleased to 
reply to the First Reading. Probably 
he thought that this is not an issue 
which merits any consideration at all. 

Shri A. K. Sen: I did say that Shri 
Tyagi was possibly sufl'ering from a 
misconception in that he thought that 
the Delimitation Commission should 
function now. The Delimitation Com-
mission can only function after the 
1961 Census figures are available. 

Shri B. C. Kamble: The Delimita-
tion Act has been repealed. 

Shri Tangamani: What have 
suggested through this amendment 
and the suggestions we have made in 
the First Reading is that the Delimi-
tation Commission may be set up. We 

may call it Delimitation Commission 
or any other Commission: a Commis-
sion which has got the same powers 
as a Delimitation Commission which 
is set up under the Delimitation of 
Parliament and Assembly Constitu-
encies Act of 1956. The whole point 
is that the Delimitation Commission 
has not only officials, it consists of 
non-officials also. We have got 
associates who are Members of Parlia-
ment. They go from State to State. 
The political parties and the interests 
concerned have got an opportunity to 
represent to this body. That was the 
purpose for which I wanted a Delimi-
tation Commission. 

On the question of delay, one of 
the previous speakers was pleased to 
state that in one State, the Delimita-
tion Commission spent only two days 
and they were able to satisfy those 
who raised objections. If for delimit-
ing all the constituencies after the 
publication of the Census report, the 
Commission had taken only two days 
in a particular State--all the 400 and 
odd Assembly constituencies and SO 
parliamentary constituencies,-it is 
not going to take much time at alL 
The whole thing is whether the Gov-
ernment has got the intention to 
.atisfy the people and the House that 
in splitting these constituencies, they 
are going to base it on certain 
principles. That is the only point. 
We have made it very clear that we 
are not opposing this Bill. In the 
matter of splitting of constituencies, 
let not an impression be created that 
abuses are likely. Because, after all, 
even when we come to clause 4, what 
is the provision that is made? In 
clause 4, for the entire State one man 
is going to function. In all the States, 
one man will function. You are going 
to split up the constituencies, and 
publish that in the Gazette and then 
objections are to be addressed to this 
particular man. How is it humanly 
possible for him to go and meet 
individuals who want personally to 
represent a case? It is practically 
impossible. When a Commission 
which has to go from State to State 
is not in a position to meet all the 
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objections and satisfy them, I cannot 
understand how one man will be able 
to do it in all the 400 and odd 
Assembly constituencies and satisfy 
the people. If he is going to sit in 
the office, it will be only pUblication 
in the Gazette and formal objections 
will be raised. Nothing much comes 
out of it. That is why a feeling has 
grown in the minds of the people. I 
submit that the hon. Minister must 
respect the sentiment which has 
grown in the minds of the people 
that many of the constituencies have 
many of the constituencies have 
already been split up. That is why 
we want certain safeguards. These 
safeguards may be in the nature of 
accepting the amendments. We have 
also suggested, let there be consulta-
tion at the level of the constituencies 
on the basis 01 consulting all the 
interests, more particularly, the poli-
tical parties who will be interested in 
contesting the election. 

I would like to refer to another 
objectiD'Il which was raised. My 
understanding of the Constitution on 
this point is, there is nothing which 
prevents a Delimitation Commisson 
beng set up even before the Census 
report is published. Although it is 
obligatory on the part of the Govern-
ment to set up a Delimitation Com-
mission after the publication of the 
census figures, I do not see how they 
are prevented from doing a particular 
type of delimitation work which is 
really of a limited nature. It is not 
gO'ing to be very difficult for them at 
all, because we have already laid 
down, as the hon. Minister was pleas-
ed to state, that we are going to have 
only geographically compact areas, 
and that we are going to cD'Ilsider the 
physical features, communications, 
conveniences and concentration of the 
population of the Scheduled Castes. 

By my first amendment I want a 
Delimitation Commission to be set up. 
After it is set up, I want that the 
constituencie. should be so split up 

that contiguous areas with a pre-
dominantly Scheduled Caste or Sche-
duled Tribe population comprise the 
reserve seat. Let us not have the 
phenomenon of a double member 
constituency split up into two con-
stituencies, such that the general con-
stituency has a larger number of 
Scheduled Caste people than the re-
served constituency. That is why, by 
my second amendment I say: 

"(c) the seat shall be split into 
single member constituencies on 
the basis of the Jist of voters 
published stating that they are 
scheduled castes or scheduled 
tribes and the same shall be 
finalised by the Commission so set 
up." 

Now we have only got the census 
figures 01 1951. As Shri Chintamoni 
Panigrahi pointed out, from the 
Census Report published we are not 
able to find the number of Scheduled 
Caste people and their concentration. 
The electoral list for 1957 has been 
pUblished. That can be taken as a 
criterion. If that is taken for the 
limited purpose of delimiting, that 
will at least take away the suspicion 
which is now prevalent in the minds 
of the people. 

Lastly, by my third amendment I 
have said: 

"(2) The Delimitation Commis-
sion so appointed will hold dis-
cussions with the political parties 
before advising the Commission." 

Actually, if prior consultation takes 
place with the interests concerned, the 
objections etc., will be reduced to a 
minimum. The hon. Minister would 
be aware that in cases where a parti-
cular constituency has been delimited 
and the polling stations have to be 
altered, we are asked to give our 
objections to changing the venue of 
the polling stations. We know how 
very difficult it is to get them chang-
ed because the particular thing has 
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already been fixed on the basis of 
certain criteria. That is why if there 
is consultation before we come to a 
decision, it will make matters easier 
for the Government and the Com-
IIUSSlOn or any other authority 
appointed to delimit or divide up the 
constituencies. 

We once again press these three 
amendments which will really provide 
the safeguard necessary against likely 
abuses. With these observations, I 
request these amendments may be 
accepted. 

Shri Tyagl: On a point of order, 
Sir. An amendment has been moved 
just now by Shri A. p. Jain, and we 
did not get any notice of that bigger 
amendment. Are we not entitled to 
move amendments to that amend-
ment? 

Mr. Chairman: That is a hypotheti-
cal question. 

Shri Tyagi: I want to move an 
amendment. 

Mr. Chairman: When he moves, the 
question will be considered. 

Shri Tyagi: Then I want to move 
an mendment now to the amendment 
moved. 

Mr. Chairman: Then he may send 
the amendment here, and it will be 
decided whether it will be allowed or 
not. I do not want to give any 
opinion prematurely. 

o;ft ~l  ~ f : l'lmqfu ~, 

~~ 'f<'Inr ,ft"f '1>1 "'1l ~ ~~ ~ 
'<rl.'l f :' ~~'l:~~~ I 

n=r <tfT., "'1l mrn ~ "as soon as 

may be r t a le ~ <tfT f~ 'R 

"Latest by July 1961" 'l:~ f~T 

'JfP:[ I 1{ l:f1l: <rm S:l.'I' f ~ ~ 'l:Q,T ~ f'F 
S:H 'f"IT'i[ 'F1 "'1l m..-r ~ "as soon 

as may be practicable" '<rl'l 'FT 

~~ l:f l:~ rr fiI; ~ l,;+!'lT ~ ~ 

(Abolition) Bil! 

~m, f.l;m ~r l,;+!'lT CI'li ' t o;,' <t~ I'  

'FT ftf'" f ~  'q.fm l WIT I f1:rnr.,-;r. 
or.: 'R, ;;ff r~';f ~'~ fif;!rr qr 
~ "fr-.,' 'l1'1' f~ ~ if, fil;fur.r"r om:: 
~' :. ~ 0: I!l if; yncr if ;;r<f f.!; ~ if 
'!"1T<I' g>:f .... 1<: ~ ~ g{ aT 
;mfuf) f.;qfq.r ~ '=I ~ ~r, ~ t '" ~ 

CI'li <ATlIT ~ 1  I l:f1l: '1lt'f ~ W'i 
f<f1l ~ 'R fir;m: 'f ~ fiI; ~ if ;;fl' 

~T ~ 'n~.rm ~, +r<rom ~ ~ 

~,,~.rm, ,,~~'<o CI'li l:f1l: 'fflT ~ 
'if<'!T f'F m 'IT ~' f '<r"f ~ f;rq'R;; 

~'f if ~:f ~~, .... 'ttm ~T ':a~ 
f~ eT'f ~ fil"ifi'<1';f orr ~ ~ I 
S:'1 ft;rl:f ,f' ~I ~ fiI; "!oiT'f ~ 

'I ml:f l:~ 'f :f<'r f f;;r<f l'l  

~,~ ~ 'R'l!' m-~ CI'li, ~ 
eT"f 'FT f.:rorf 'RID ~ I ~ 'I>1l,;+!'lT ~ 
~ ~'fT mfWi miff.!; 'F+r ~ 'F+r 
~: ~  'FT l.'I'+flf fl1<1' <';tl'l' Cl',f'l; <'11m 
>ii 'l"1.+r ll:1' 'JfP:[ fiI; m 'I T ~< f T '<r"f 

~~ f~~l~~ .... 1<:mm 
<'''' '~f~~~ ' l:ll:T~I :m 

~  ~ l{' ~ ~ fiI; "as soon 

as may be practicable "'1>1 ll:CT 
'lIT ~ , "Latest by July 1961" 

~ f~ ~ ffif'F ~ 'fi'T¥ 'FT ~
ll'I<T 'll:r~ I 

fifi<: ,f l:f1l: ~ m~ ~ fiI; ~ 
'f<'IT;;r ~ 'FT Ofr ~ 'f"IT'i[ ('1'1) ~ ~ 
'111 ~ <'!TS:"1' if ..". " in the opinion 
of the Commission" ~ ~ '1>1 
~ m-r f~ I ~ "'1l ¥"'1 ~ 'fll: 
~ .... ~ ~ <rof'F ~. if ;;iT 
~~~ ~ ~ if m'fi "T'Ii f~ gliT 

~ : 
"In this section 'population' 
means the population as ascertain-
ed at the census held in 1951". 

"''!: H ~ ~ <tfT Of'l1T"RT if ~ ~ 
'1ft ~m< t "'l'Tm ~  Cf1f ~T l?f<-
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o..ft rn l'f ~  

'Ofi'iT if; f"it ~ i!:l1rr I "for lfi!: e~ 
~ r g~ ~ eft m" in the opinion of 
the omm on ~ 'IlfT ' I~ IT ~ 

~m: r~If~ 'it ~~m 'T I ~ ~ 'l>T 
Olf<Wlll i!:Rr git in til-" o ~n n of 

the Commission ~<f; liT ornn 
~ I $ !;l'f{ ~<f;  ~ !;l'q ~ "ITT eft 

~~~f'I; ~~'f ;l~ ~ ~ 

f<f; 'iltf( ~ ~;ff <f;T ' I~T <f;1 

;;.;rr<!i1 i!:l1rr <:ft <f;~ If :~ ~If~ 

~a ~f.f ~~l ~ T~l 

~, ~ t -.:mif; if ~ tm:"f;ff ,,' '"orRT 
~ 'l'~ ~ <m if; fu1l ~lf lT fli; ~ 

~;ff <f;r -':m>fi1 ~ .;l't< -':l:l ~ 'R 'lQ 
If'l'lfR ~lf 'R -':11 <n¥ 'In ~' llT r <f;~ I 

'If ~ R f<f; itm lli'I>r 'l' fl:f<t fli; -':l:l"" 
~ l'f f't>'11 ;;rr ~ I -':l:l fuit q ~ IT 

~ f<f; -':'1' ~ '!it ~r f~r "fTit I "I';;rq 
el'Jf if ~;;r;ff ~ ~ if; ~ <f;1 
"fr 'I'm ~ <m ~ ~ '<fr;;r ~T <:fR 'R 
"IT'li i!:t "fffiT ~ $ -':l:l ~m '!it 
<:@if ~ ~ ~ IT ~ ~ I 

im 'ilR !;l'R ~ ~ ~ I  

;i' <f;~, 'l;j1ft ~ ~<f; ~' ' ~ 

~ ~  ~ 'ITlf1 ~, fW m ;;rrrg ~ 
f;;r.ti 'it ~ el"l1 <f;1 'fO'f ~t ~ 
~ I ~ m i!:t ~ ~ I q <r m'~ 

f~ ~ <rffi ~ I 'IW '1' ~T ~ 
t1;'11 ~ ~ m ~ ttttrT ~,<m ifi'r 
.:~ ~ ~ o;f<1'T ~ f't;m IT'IT f<f; 

f.fi11 ~ if ~ <f;T ~ 'I11i ~ 
'il'R f~ if ~ 'I f l<;'l .~ or 'f"il ~T 

lJ{, 'il'R "far ~'f ~T ~<  'I1T 

eft ~ 'ffimllT l'f1lT f'l1 ~ ~ eft ~t 

f,;<ITq;; el'Jf 'iI<1lf ~ 'I><: Rif 'Tit ~ I ~ 
'R ~ ~ ' '~ ~lfT l'f1lT ~ f<f; ~ 

'it ~;ff ~ ~ '!1lf ~ 'il'R ~ it 
~~ < 'l<:~~<;flf~ ~ 

f.fi m l:lr f,;<ITq;; el'Jf ~ ~ 

(Abolition) Bill) 

fu;rcr me: <mrl i!:T'l'1 m< m m ~aff 

'I1T l:!'le crrm I ~f fuit iT' "'WIT ~ IT 

~ fif; .:~ <n¥ 'I1r ~ l'f !;l'+iT ~ ~ liT 
lflfl ~ I WR: itl:!'T Olf<Wlll ' ~ ~T "frMr 

rt~' ~~ ~T~I~ 

~ ~ ",,-,:m'!11 ~ ar't'l'r 'il'R ~ 

'R ~;ff <f;f ml 'I11f ~ ~ ~ 
~ ~m<In 'fif ~I I !;l'or '#!; "I''l'f'I' 

~ f ~ "f1 mrr ~ ~ ~ ,ff'l'!n 
~ <f;>::'f ~ f~ ~ ~ of> r-r'l' 'f'fl'lT "IT 

wt-.:« f t T'I ~~~f'l ':l: ' 

f < ~ * ~ -.:" 'f<1T"f if"f1 ~ ~ ~ 
"in the opinion of the Commission" 

~f~~~~I :l:f :~ 
~ crt -':'i'!1T ~' lf 'l' ffr i!:T'l'I, !;l'R ~~ 
'l'{ti!:1''lT, -':11 fonr -.:if'!it ~ RlfT JfTCiT 

~I 

;;(1 ~T ~ it "as soon as 
may be practicable" fu'l1ff 9''7.1 ~ 

~,,~ l'!lf1l' '1T f.ff~  ~ 

~ I '0''' <f;1' '1'T ~ t Q'T'l i 
~ ~T ~ ~ f'I; iff!: ;;rq oFf, 

~ m~ ~T ~ '1'oif "'''IT ,~, 

'f ffe~~ I f 'FT f'l'!t<rr ~ ~, 

iff"", 7f"1 <f;t ~ if; mfi;p: CT'f' ~ 

l' lf l'f~;;rm~ :~l' lf l' f; 

~ Win: ~ mu '!1fl1 "I'lffCCf lit ~ I 
mrtm ~~ ~ r '~l: '~ ~ 

i!:m mf;pff ~ I ~l: ' "I'R '!it ~ ~ 
~  'Ii<: ~  ~ ~ fiRf;;r ~f lP-lT"I' 

'!ft I ~m~ q l1T'f'fTll if 'fl: ~ 
~ ~ ~'lT , .. ,iTlJl'l'mIT ~ f't; 

*£T ~ if; ~ m< "1:fT'f 00 '3l"{ 
~t ;;rril eft ~ ,,~ ~ ~ ¥ Wlia-
~ I 
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) '{ill' ~~  m:r l1<!<'fO[ 

~ ~T I!lT f.t; 'llT"f ~ 'l>Ai II ~~ ~ 
. ~ I 

Shri Tyagi: He has two years. 

IlIi\' !lI'o lI!0 ~;r : I¥T ;f it 'f>R rot 
.~ I 

Shri Chlntamoni Panigrahi: He 
lends one ear to Tyagiji and one to 
the Speaker! 

Ill) l:TQCI'fi ~  ~ ;f 

;;iT ~ml '  ~ ~ fl'f~ W 
~ "if II ~ 1:% en ~ ~ f.t; 

~ ~ 'Ift"lWf II ~ ~ 
"as soon as may be practicable" 

f'f'PT"f rot ;;nit.m: ~ ~ 'l <n: 11'flr 

'l>r 'fi:ti 11fllT ;rtq <it ~ .m: ~ 'Ii'T 
+R1lT'1T '111::[ i'f;?r 'fiT ~ if fu:"1lT ~, 

<nf'f. OIlriT 'l>T 'fo'l1 ~ 'fo'l1 ~ ~ 't ~ 'raT 

'<lor ~ f.t; "if'fiT 'l>T"fm ~'f I#?f 
tl:Tm I 

it" W'f" >:=im;H l1'tl: ~ f.t; nfOf ~ 

~ w.r ~ orro 'l>f "lWf ~ it ~ ~ 
"in the opinion of the Commission" 

f.vnTor rot ;;nit 'f!f1f.i; if ~ ~ I 
;;ror ~ ~ llT'f f<11!T f.t; m ~< T'f  II 
~ ' T ~ il:T'lT ~ Qf I#?f ~~ tftc 
ll~, aor~'f~  'l f~~ 

~ ~, '1fT<: lff" ~ I' t WT ;;naT ~ en 
~ ' 'f T ~ f' lfr'T QT'lT I 

~ f ~< T 'l; 'IN 4 ' ~ ~ fif«if 

~'lT f.t; i"r't >:=imem 'l>T ~ f.t;l;rr 
omr I 

The Deputy Minister of Seientifi. 
Research and Cultural Affairs (Dr. M. 
M. Das): On a point of information. I 
would like to know whether Govern-
ment are prepared to accept the 
amendment of my hon. friend Shri 
A. P. Jain. The amendment seeks to 
make very important and fundamental 
,changes in the Bill. It has not been 
properly circulated to the Members. 

I would like to know whether Gov-
ernment are going to accept that 
amendment or reject it . 

Shri A. K. Sen: Government are 
~o ng to accept the amendment. 

Dr. M. M. Das; Then, my submis-
sion is that proper opportunity must 
be given to the hon. Members to go 
through the amendment carefully and 
to consider the amendment properly, 
because it seeks to make vital changes 
in the Bill. 

So, I would submit that this Bill 
may kindly be postponed now, and 
proper opportunity be given to us to 
go through the amendment of my 
hon. friend Shri A. P. Jain and to come 
to our own decisions. The House 
cannot take a decision on such an 
important amendment, offhand, with-
out there being a proper circulation 
of that amendment. 

Shri A. K. Sen: May I say that the 
amendment is the same in substance 
as the ones of which notice has been 
given, and which have been printed 
as amendments Nos. 43 and 44? The 
only difference is that we have, in 
consultation with each other, provid-
ed a language which is different from 
the one which Shri A. P. Jain chose 
when he gave notice of the amend-
ment, but in substance, it is the same. 

Mr. Chairman: Whatever that may 
be, if an hon. Member wants to ex-
amine it, time< must be given. We_ 
can hold over clause 3, and proceed 
to clause 4. We shall not take vote 
on clause 3 now. In the meantime, 
the amendment may be circulated. 

Shri Tyagi: My amendment to that 
amendment rna,. also be moved, s, 
that the< House may not be taken by 
surprise again. Therefore, I would 
request you to give me a few minutes 
only to move my amendment. 

Mr. Cba.inna.n: I do not yet know 
whether the hon. Minister has ex-
camined it. 
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8hri Tyagi:l do not care whether 
he agrees or not. The Chair is not 
to be guided by what the han. Minis-
ter says. 

Mr. Chairman: I wanted his opinion 
before hand; before I decide whether 
that amendment is to be allowed to be 
moved or not, I want his opinion, to 
begin with. 

8bri Tyagi: I want your impartial 
judgment. 

Mr. Chairman: How does the hon. 
Member say that it is not impartial? 

8hri Tyagi: Because his opinion will 
count. 

Mr. Chairman: A judgment can be 
impartial only if both sides are heard. 

8hri A. K. Sen: According to Shri 
Tyagi, Government is not the other 
side, and, therefore, ought not to be 
heard. I think it will be highly par-
tial, if the Government were not 
heard in this matter. I have seen a 
copy of Shri Tyagi's amendment, and 
I am afraid that though there is much 
to be said in favour of the principle 
that lies behind the amendment, ad-
ministratively, it will throw open 
every constituency, and it will be 
impossible to accept that position. 

Sbri Tyagi: Does that mean that 
my amendment will be ruled out of 
order? 

Pandit Thakur Das Bhargava: 
cannot be ruled out of order. 

It 

Mr. Chairman: Whatever he may 
have said, I have not given my opinion 
yet. 

Pandit K. C. 8harma CHapur): It is 
not a question of acceptance. The 
question is whether he IS entitled to 
move his amendment or not. He is 
certainly entitled to move it. The 
Minister mayor may not accept it. 

8hri A. K. Sen: I never said that 
he was not entitled to move it. I do 
not think I ever contended that he 
was not entitled to move it. 

Mr. Chairman: The pomt is that a 
certain notice is necessary, and whe-
ther that notice has to be waived or 
not. 

8hri Tyagi: How could I give notice. 
when I did not know the wording of 
the amendment moved just a littlec 
while ago? 

Mr. Chairman: The question is whe-
ther notice is to be waived or not. 
The hon. Member may please wait 
until I have given; my ruling. 

The Deputy Minister of FOOd and 
Agriculture (Shri A. M. Thomas): It. 
is only a question of waiver of notice. 
The amendment of Shri A. P. Jain 
was moved only today, and since Shri 
Tyagi's amendment is an amendment. 
to that amendment, he is entitled to 
mOVe it. Whether it is going to be 
accepted by Government or not is a 
different matter. 

Mr. Chairman: Will the hon. Mem-
ber not permit me to examine it and 
see whether it is an amendment to 
Shri A. P. Jain's amendment or not? 
Does he want me to give my opinion 
before I have seen it? I do not quite 
understand how things are going on. 
I have got to examine it before I give 
my opmlOn. The hon. Member says 
that it is an amendment to Shri A. P. 
Jain's amendment. But how am I te> 
know? I have got to examine the 
amendment first. 

Shri A. M. Thomas: I only said that 
it was question of waiver of notice. 

Mr. Chairman: I perfeCtly agree, but 
I have got to examine it and see 
whether it is a new amendment or it 
is an amendment to Shri A. P. Jain's 
amendment. I have got to examine 
it, before I give my ruling. 

8hri A. K. Sen: If I may say so with 
respect both to you and to the hon. 
Member who supported or who tried 
to support Shri Tyagi that you were 
perfectly right in ascertaining from 
Government whether Government 
wanted notice or waived notice, be-
cause the rules provide for Govern-
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ment not raising objection to an 
amendment being moved at the last 
moment. Therefore, I say, with due 
respect to you and to the other hon. 
Members that the Chair was perfectly 
right in ascertaining from Govern-
ment whether Government waived 
notice or not. 

8hri KasUwal (Kotahl: I have also 
got a small amendment to that amend-
ment. Previously, he had used the 
words 'Scheduled Castes' as well as 
'Scheduled Tribes' but in the new 
amendment he has deleted the words 
'Scheduled Tribes'. I see no reason 
why the words 'Scheduled Tribes' 
should be deleted. 

Mr. Chairman: Will the han. Mem-
ber hand over that amendment to me 
first? 

8hri KasUwal: These are the two 
words that I want to add. 

Mr. Chairman: Whatever that may 
be, the han. Member may please hand 
it over in writing. 

Shri Kasliwal: All right. 

Pandit Thakur Das Bhargava: But 
there is one difficulty. These two 
han. Members have moved amend-
ments, but we have not fully appre-
ciated the amendment of Shri A. P. 
Jain. If the amendment is circulated, 
then We also have got a right to move 
amendment to that amendment, be-
cause it is a very important amend-
ment. First of all, let the amendment 
be circulated, and let han. Members 
be given an opportunity to read it 
and then have their say. 

Mr. Chairman: It is not denied that 
they have got the right. They have 
got the right to move amendments. 
They may move them. Let those 
amendments come before me, and 
then I shall decide whether they 
should be allowed or not. 

Pandit Thakur Das Bhargava: Be-
fore that, we should know what that 
amendment is, and analyse its im-
plications, so that We may be able to 
move amendments to it. 

Mr. Chairman: I have already said 
that· this amendment will be circulat-
ed. Clause 3 will be held over. The 
voting On clause 3 wL! be held over 
till such time as We have discussed 
clauses 4, 5 and 6. We shall take up 
this clause at the end. In the mean-
time, the amendment will be circulat-
ed; the amendments to that amend-
ment will also be circulated, and the-
whole thing would be there before the 
House. 

Shri Tyagi: I crave your ruling 
about my amendment, whether it is 
re:evant or not; you have seen it and 
you have also consulted Government. 

Mr. Chairman: Let that amendment 
come before me. 

If any han. Member wants to speak 
on clause 3, he may do so. 

Shri Tyagi: I haVe got my amend-
ment to clause 3. 

Mr. Chairman: He may move his 
amendment. 

Shri Tyagi: I had my objections to 
this Bill primarily because I feared 
that the deprivation of the right of the 
voters to offer themselves as candi-
dates would be a very serious affair. 
I still feel like that. 

13.47 hrs. 

[MR. DEPUTY-SPEAKER in the Chair] 
There are two rights given to the 

electors. One is that every voter can 
vote for a candidate of his choice. 
Another right, and a much bigger 
right is .... 

Shri Chintamoni Panigrahi: On a 
point of order. Is the han. Member 
speaking on clause 3 or some other 
clause? 

Shri Tyagi: I am moving my amend-
ment. My amendment is that ..... 

Shri Chintamoni Panigrahi: The 
Chairman gave a ruling that discus-
sion on clause 3 would be held over. 

Shri Tyagi: But the Chairman per-
mitted me to move my amendment. 
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Mr Deputy-Speaker: Let me follow 
what' is happening, and then I shall 
be able to answer. 

Shri Tyagi: The Chairman had per-
mitted me to move my amendment to 
the amendment of Shri A. P. Jain 
which had been moved just a little 
while ago. 

Mr. Deputy-Speaker: The objection 
by the hon. Member is that the Chair-
man has also held that this clause 
might be held over for some time. 

Shri Tyagi: Therefore, it will no' 
be disposed of? 

Mr. Deputy-Speaker: It it is to be 
held over, it means that discussion of 
it would be taken up after some time. 
In ~. ..,'  meantime, we might have the 
amendments to the amendments that 
have been reeei ved, and in respect of 
which notice has been waived. 

Shri Tyagi: I was called upon by th., 
Chairman to move my amendment. 

Mr. Deputy-Speaker: I have no 
objection. Certainly he has a right 
to move his amendment, and he will 
be allowed to move it. But, simul-
taneously, the Chairman has also ad-
vised me that he had given the ruling 
that this clause would be held over 
for some time, and in the meantime, 
those'.hon. Members who want to send 
in their amendments to these amend-
ments might send them in. There-
fore, we shall have to wait for some 
time--I do not know if any time has 
been fixed-during whiCh the amend-
ments to those amendments might be 
received, and then we shall take up 
all of them, and Shri Tyagi will have 
the first opportunity to move his 
amendment. 

Shri Tyagi: Before yOU came, the 
Chairman heard the opinion of the 
Law Minister on my amendment and 
he said that it was relevant, and the 
discussion On clause 3 would be held 
over for some time. 

Mr. Deputy-Speaker: My only diffi-
culty is, and hon. Members might also 
appreciate it, that some other hon. 

Members might like to send in amend-
ments to thOSe amendments. So 
should We not wait for some time and 
then have all those amendments? 

Shri Tyagi: May I at least read out 
my amendment? 

Mr. Deputy-Speaker: We will take 
it up after a little time when an op-
portuni ty has been afforded to all 
Members to send in their amendments 
if they choose to. Then Shri Tyagi 
might move his amendment. 

Pandit Thakur Das Bhargava: I 
have an amendment to clause 3, 
amendment No.3!. 

Pandit K. C. Sharma: Clause 3 is 
held over now. 

Pandit Thakur Das Bhargava: You 
are not the Chairman. 

Mr. Deputy-Speaker: We' might 
move On to clause 4 and come back to 
clause 3 together with those amend-
ments later. 

Pandit Thakur Das Bhargava: But 
my amendment No. 31 is an indepen-
dent amendment it has no connec-
tion with the amendment moved by 
Shri A. P. Jain. 

Mr. Deputy-Speaker: But if the 
whole clause has been held over, he 
cannot move it now. 

Pandit Thakur Das Bhargava: Am I 
entitled to move it when it is taken 
up? 

Mr. Deputy-Speaker: Yes, I am not 
barring him. 

Clause 4--(Manner 01 division). 

Shri Hem Raj: I beg to move: 

(i) Page 2, line 22, 

aft&r "State" insert-

"and fix a date for filing ob-
jections to the same". (12). 

(ii) Pag., 2, line 24,-

after "atter" insert-

"giving a reasonable oppor-
tuni ty to the persons filing 0 b-
jections of being heard". (13). 
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Shri B. C. Kamble: I beg to move: 

Page 2,-

for lines 27 to 30, substitute-
"(c) place on the Table of both 

Houses of Parliament, and the 
State Legislatures concerned, a 
copy of the ma t tel's so determin-
ed; and after such debate On the 
same in both Houses of Parlia-
ment, and the consequential modi-
fications if any, made by Parlia-
ment, direct, by notification pub-
lished in the Official Gazette of 
the State and in the Gazette of 
India, such amendments to be 
made in the delimitation Order 
for giving effect to the said de-
cisions." (14). 

Pandit Thakur Das Bhargava: I bel: 
to move: 

Page 2, lines 21 and 22, 
jar "in the Official Gazette of the 

State" substitute-
"in the Official Gazette of India 

and in the Official Gazette of the 
States and important papers of 
the regional languages of the State 
inviting objections and sugges-
tions for amending the pro-
posals". (32). 

Shri Shree Narayan Das: I bel: .., 
move: 

(i) Page 2,-

for lines 20 to 23, substitute-
"(a) formulate its proposals in 

regard to the matters mentioned 
in section 3 and publish them in 
the Gazette of India, the Official 
Gazette of the State and in im-
portant daily newspapers of the 
State concerned together with a 
notice specifying:-

(i) a date on or before which 
objections and suggestions shall 
be received; 

(ii) a date On which and the 
place where such objections and 
suggestions shal! be heard in 
public;" (6). 

(ii) Page 2, line 24,-

.. jteT "after" insert "hearin, 
and". (7). 

Mr. Deputy-Speaker: These amend-
ments together with the clause are 
before the HOWIe. 

Shri Shree Narayan Das: I have 
just read out my two amendment& 
Nos. 6 and 7. Clause 4 is the opera-
tive part of this whole Bill. The 
Commission which has been autho-
rised to delimit or bifurcate the 
double-member constituencies and set 
up single-member reserved consti-
tuencies has to observe a certain pro-
cedure in regard to the division. So 
far as sub-clause (a) is concerned, it 
has been stated that the proposals are 
to be published in the Official Gazette 
of the State. My amendment suggests 
that these proposals should also be 
published in the Gazette of India and 
important daily newspapers of he 
State concerned. This will benefit the 
public in a greater measure. Official 
Gazettes are not generally received 
by Members of Parliament. So if the 
proposals are published only in those 
Gazettes, it wilJ not be enough. 
Therefore, I have suggested that 
these should be published in the 
Gazette of India and important daily 
newspapers of the State also. Gene-
rally copies of the Gazette are recei v-
ed very late by the public. These 
proposals concern a large number of 
members of the State legislatures 
also. Therefore, it will be in the 
fitness of things if the Commission 
publishes all these proposals in 'lome 
of the important newspapers also, 
especial!y the language papers in 
varioWl State •. 

Then no prOVISIOn has been made 
as regards having public sittings to 
hear objections. It is left to the option 
of the Commission to decide whether 
to hold public sittings or not. I would 
&uggest that a specific prOVISIon 
should be made here to this effect. It 
should be the duty of the Election 
Commission to see that al! those who 
want to be heard should be heard. 
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The hon. Minister has stated that 
those persons who want to be heard 
will be heard by the Commission. I 
would suggest that there should be 
a speci1lc provision in the Act itself 
under which different dates will be 
given for different States when public 
sittings will be held SO that those who 
are interested may present their pro-
posals, even if they have not given 
written suggestions or objections. U 
they have given written suggestions, 
they will be considered by the Com-
mission, but I think more justice will 
be done if the Coriunission holds its 
sittings in public and gives an oppor-
tunity to all those who are concerned, 
whether those interested as candidates 
or others to present their case. There 
should be public sittings where 
everyone desirous of presenting his 
case before the Commission should be 
heard. 

My amendment No. 7 is a conse-
quential one. The sub-clause as it is 
worded does not make it clear whe-
ther the persons who have to make 
5uggestions will be heard in person. 
So I have said 'after hearing and 
considering all objections .... '. 

r would request the hon. Minister 
to accept my amendments sO that 
provision may be made for the Elec-
tion Commission to compulsorily 
publish the proposals in the Gazette 
of India and in newspapers and also 
to have public sittings to hear ob-
jections. 

Shri B. C. Kamble: My amendment 
is No. 14. The task of bifurcation of 
these constituencies is a very huge 
affair. It covers nearly 90 parlia-
mentary double-member constitu-
encies, which means that nearly half 
the country is affected thereby. One 
single official has been entrusted with 
this job. My submission is that even 
though the hon. Law Minister has 
been good enough to reject the as-
sociation of learned Judges or Mem-
bers of Parliament or the different 
political parties, at least he should be 
good enough to give an opportunity 
to this Parliament to consider these 

matters as determined by the Election 
Commission. There are many Mem-
bers who have expressed sentiments 
in different ways. Each Member has 
a right to ventilate his gr e ~n e. 

The hon. Minister says that one 
official is necessary to expedite the 
matter. All right. Let him expedite 
the matter and let the whole picture 
come before the House and let the 
House discuss it, and with such modi-
fications as we may make, let the 
whole thing be finalised and publish-
ed. That is the purpose of my amend-
ment. 

The hon. Minister having rejected 
so many proposals and suggestions 
which are very reasonable-in fact, 
the Delimitation Act has been re-
pealed; I am sorry for i·-should at 
least have courtesy for Parliament 
and place all the proposals before 
Parliament before taking any final 
step in regard to this law. 

11ft ~~Il;f: :rne""l[1.1 ~ ., lrt ?r 
~ 'f; ~ >ro'l.f ;'f orgiI ~ <n:'T<W 
l ~ f<mrotT~ otT ~ f.I; ~ ¥TU 
;;jl ~ ~ 'l t T~r f'~ 'liT morr~ 

f.I;!n ;;n ~ ~ cit ;oB" 'f; f.l1hmnIT<: ?r 
'1fsw!; 'f; ;;jl wn'f m<: ~ lI ~. 

~'f T~'f; ~fl:t rr~  I 

1:f >;[l"<1" it <n: ~ 'liVir ~ ~. 
f.I; f;n;r <r'ffi ""'f Z 0, z 'liT ~ l t 

'f; ~ f<:f< f'l ~ '  ~ ~r >;:fh: 

~ f f ~~ l f 'liT fsforfi:R: f.I;!n ~ 
~ ~ q""{ lP1 ;'f 11;ifi" ~ f rr f~

~~ ~ mr f.I;!n ~ ;oB" '!if '1Cft;;n 

<n: ~ ~ f.I; :rn~ f ; l <  ifi"T 
qm W ~ f.I; @ffi rn ?r ~ tf'3fR if 
~~' f~ k~ 1;oB"'f; 

~~ '!if f Tl ~~'f; 

~gml~~;'f~ ' f 

+iT 'f>W f'!; ~ mr ~~~ -it;;]" ~ 
lP1 ~ ~ 'fit ~ ~ f;n;r 
q'Rf ~ 'f; mr ~~ ~ m<: tm 
gl: t~~ tf.l; ; l < f' r~~ 
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~ ~Tf';;rll ~ m'l ~ I l~ t~ 

~,  ;ll: <f~'  ~ <ft Ql1 ;j'1 

~< <'f f~~'f;~< rn:,,~r~ I 

~~ f<r<i if ll ~ m'l ~ ;;fr 'f~ 

~ ~ 'R it 'it .m f'l;flf '01" m'l ~ 

~ ~ ~ 'llR ~m m~ l~ 'RT"f 

" 'R 'll"T;r ~ -;> ~ ~ ~ ~ 'f; ~ ,: f 

~fom~  

U hn. 

4' ~ 'm['TI ~ fl; 'f('fl'if "(rt) it 
o;nf :;~ t~ m'fi f-q ~~  'f; ifR il 

~ ~ Rif orrif "cts fiIi'f"[ rt ic 'fin: 
~lf m~ ~ R AA" I m:r 
~ ~ ~ f'I; ~;ff r;; ' ft~ 'f; ~ 

'IN f~ orrif m<: ~ f ilTt it ~ ic 
fi:!i'ffl ~ ~I  ~. 'TIf'F ~ 'f;T ;;it 
~r m f~ ~ ~, ~ ;j'1 ic 
<f'f, m f~ ~ ~ I 

wfflT 'f,~ it il ~ ~ : ~ 

'O'ff"lSfl;<r ~ ~~ .  .  " I 
";j'1 'f;T ~ ~ 'it ~ WI>'TI ~ f'I; ;;fr 

m~ ;j'1 'f; 'ffif ~,'  'R ~ 

' ft~~m~ f~~t ;~~ 

~ I ~ ~ ~ f'I; !lmie{ 'f; ifR if 

~~ f~ Rif orrif : 
"giving a reasonable opportunity to 
the persons filing objections of being 
heard" 

.' ~' '~ ~~f'I;;; t< f'r<r 

WRT ' IT rt ~ ~ ~'IT ~, 

~ ,(0[ ~ ~ .9'W'T ' ft~ 'R 'Or 

~ ~ ~ T 'f ~ f'I; m'l'f; ~ 

m <r f~. ~ ~ m fWn ~ ~ ~ ~ 
< f'r<rT~m m'f.Tll r'f;r'fm I 

~ '  ~ ~ ~ ~ ~ 'f ,"'fir ~I 

lj ~ wft 'm'l 'f; ~ ~ f'I;1f[ 

?fT, <ft 'm'l if ~ ''IT f'I; 'm'l ~ ~t~'t, 
tf t~m'f;Tll'f. T I ~n'  

f~~'I'ff ~~l<: HY,'t, 'f;mf~ 

if orm:f ,:~~T;;r if ~ '01" orr 

(Abolition) Bill 

">{r ~ I 'd·T <["/fa rt'O ~ t  f~ 't ~ 

if 'lt1fT. 1fT ~ i ~l  if ~ I 

~ f f<w; ~ ~ff 'T ' lfr~ 'f; ~ 

'IN Rif orrq'ij-. <ft ~ al<: 'R 
~ 'T 'filfrwr ~. ;;it "lr ~ff r 

~T t. 'R 'Or 'FAT 'liq m 'F ~, 
~ 'f.TifT ~ fT I ~ m:r ~ >rf 
~ ~ I <'IT ~ ~'f ~, 

~~~ml :~' ft~~fl; fg .'  

~ lfOJ:' ~ ' t I 

~~.  ~T~ll' ~ ~ f 
lll";;r>r 'f 'fit I 

'* ~ mr : ~ ~' 'f 'it ;;r f~ 
~ I lTU ~ 'it ~<r<  ~ ~ ~~ 

~~r~I~~l .r ~  

~ f'I; ~ ' r ll'r "" ~ I 

~  liT"!;' -qm "lm : "l';;ror 
f~ m'l'><: ~ f. 'F.mr " ';3.,. 1i .. ~ 
'f; l : rf r<t:~, f",.,-1f; 1f<fl"f.lij; ' f~ 'f.1lf 

rnr I -3"if f~~ 'l'><:iT 'f.1 ~ fT 

<RiIl<T lfl1T ~ ~ l it:k >;fT'6 R 
~ I '; ~:t ~ lm 'llR f~~, '~ 

~~ "Err -iMT ' T~  I l :~ "1m 
l~r f~ <'f','tf ';3'1 f .f ~ ~,. fsrfU '!illf 
it lRR ~< ' t. 1fT ".ii\' I ~ itiic 
wIT ~ f~ <iii\' ~ ~ I 
1i '1Fmr ~ f'!: lJtill ~ f f~~  
ii 

Shri A. It. Sen: I have told him 
that I will accept his amendment. 
amendment No. 32. 

qm li1"H ~m ~~ : -iffl if; f<1rt 
1l ~ ~r<: i. ~'f  lj ~r <ft.. ;ffi 
m-( ~ 'P.',j 'fl~ ~ 
~T <ml ~'T 'f; lJ:i'fTfu;;r'O ~ I 

f'i:m<fT ~'I  "!'if sTf<ffllim 'filf'hR 

~oT, ao,. 'O'"it ~~ rt~ f~ la~ ~~ o't. 
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[tim-~<: m:r ~  

nr'li't 4' '+iT ~ I f;;rn "iJf'ffi. <l'll'T<r i't 
'5I'rw;n: i't ~ ~, err ~ ~ .,~ 
~ "t m, f'll'~  mo;if'ffi<i ~ 

'lhl it, ~ ~ff 'I ~, f'll"li't 

i!t '!>{ ~ f~ ~ it 'I;I'R ~ ~ 
~~ I lIW 'l1: <'frm ;f.T w orRr 'tft ~ 
' ~ ~ f'f; ~ ~ ~ fu'I' ~ 
'l ~ lI'R f'lR ~ i't oTiS 'fi<. '; ~'' T 

~<'  'f;<: f~ "friT I ~ .ft ;f~ 
f'f;lfl 'lI'Tlf f'f; '; ~ f~ .,T ~<ro'  

f~ ;ifT l:I'~ ~ I ;;r;t'Tii ql<'l1 WNr 'that' 

;f.T lf~T 'fi<lfT>i I '; ~ t ~ 'q'T<r-

~~. 'lhl ''If.!. ' r~r ~ I 'lI'T ~'ff <  
'; ~ f; <iT"G" f'f;if "flil'if, <s .. ..m .ff ~ 

~  f'f.l:fT 'il1lifTT I #' ~ 'f;~  ~ f~ 

'WI< 'f;~ ~;;~ 'f'RI' .,T ~n.<'f lfI 

he;; ~' f'I' ~, ifi if .,T ' f~~ 

~ ~I 

~ ~ : ~ r<:~ <'iT 

m't m~  iff ~ 'f'RI' m>iif I 

qm l ~ lim 'l'I'11T1I' : <rgc! ~ 
~r.mt~ I 

'I~ Il ~: Wi<: mfln:T CI'I(I 
.,T m.r.r'ffl'l' f\;rif 'lI'Tlf, <fr f'fi<: f<c'i 
if.r ~r 'PiT ' r~  ~ ? 

<ina' l t ~ lim 'l'I'11T<J fimoft 
<r=IiT '+iT '-if<rTift" ~~; ¥ lfif it I 
<it f~ i't <l'il"T<r 'n tf fl ,,~: ~  

i't 11fflT ~r <i<l"T I ~ <fr ~~ ~ ~lfm 
~r ;;:-ir;JT I W 'ffri ~ '~<I<: ~r

o:~~~ ' r ~ <ri'l ~ I Ft,,'r ~~ 
';;q:if ? ~<n < ~  mitif, Bf'M ~ 
1:fRl:I'cmr.r i[f 'lI'P1fTT f'l; 'f.1'[ ~ 'f.1'[ 
~~ Q?f':T'-irffi <'iT '1"t lflf I 

l'rft ': ~ ~ '>I"r 'f."1>A-'PT ~: 'to: 

frr~ ~ ~ I 'firi1 :sTf<>rflJi;r.,· 
"."R i't itfuflfo: ", •. "t '11 'l"\I 'f."F!<n l!rT 

f~~<'I ~~~lf l: 'T f f mcrT'lf 

~  ~~ m ~ ~.o: 'PT m11f<:1 WNr 
~ fT ~ I 4' ~ 'fi<.'l1 ~ ~  f~ 
~ if; ~ 'ffl'I' if; ~ i't 'llf~ 

'PT i[T ~ qi i[T'l1 ' f~ I lfi[ fsrfu...,. 
~ 'f ff~' f ;; ~ I 'I;fl1i ~T l:l' ~:II~ ~ 

'tft ~:ft ' r ~r ~ I f~m~ 

~~'f ~<'I ~ lf~

~ '1>':;;1 ~ I ~~ i't ~' r 

~ ~' t ~~~ ' r ~ qlf<'[ifcft 

' ffall~~T' r 'f>1 iff l'fir'-ir MT<'f ;;~r 

~ I ~. ~r'l: ~~ 'f>1 l:I''fl<'f ~ I 'llT~ 
ij; ~ ~f ';3l:1' ~l;l~ ~f f-.:01J: 'I><"t 'f1 
~ ~T ' fTf~ I 'f r~ Ili[ ~r ro ~ f~ 

mf11ffl m ~o: i't mar >ft ~ 
qlf<'[ifi': 'PT g'flf mH:<I<:r i[R,1 ~ ~;;: <'T 

~taT ~ om: "or ~f;r ' ': ;ofl'<f;f ~ 

~Iff f it I 'l~ ,,~ ~ f<r. ;iff 'ff~ 

'f.1'['"'toR "t 'f;<: f~, qil:r ~ I 'IT ~f If'!T I 

'llf<'[ifi': ~~ 'll:ST ~ I mfmr 

~~<'  'llf,i'ti': i't ~f;;T ' fTf~n: I ~t on: 
< ~ m i't ~<: o.ml ~ mi': i[f I 

~ ' '~<'f 'PT f(Cf[i.1 ~ I 4' <'11 flfRfo:<: 
~~<r i!t n: 'IT~ ~~ fT f~ 'f-f'f; 1Ii[ 
~ 'to: ~ if; 'PTfoT"1 ~, ~l;l f~ 

Cfil: ~ q<: I ~ ~ .: ~'f r '1'1', 
~I 

Shri A. K. Sen: As I have already 
said. with regard to amendment N? 
32. I am prepared to accept the obli-
gation to publish these proposals In 
important regional lang age~. We are 
drafting an amendment WhICh wIll 
meet more or less, with the conve-
n en~e of the Chief Election Com-
missioner. I do concede that publica-
tion in the 'Official Gazette' may 
prove inadequate in Jome cases be-
cause these 'Official Gazettes' do not 
circulate as well as the important 
newspapers. Therefore, it is of the 
utmost importance that the public 
should be apprised of the proposals 
for bifurcation. 
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With regard to the question of 
amending clause 4 for the purpose of 
making it obligatory to have a public 
hearing, I personally think it is un-
necessary. 

Shri Punnoose: It is very much 
necessary. 

8hri A. K. Sen: Whether it is pub-
lic or private, if the objections are 
heard properly and reasonably, there 
cannot be any question of the ob-
jectors having a good hearing. We 
are not setting up courts of law here 
to adjudicate in public. We are here 
to provide a forum where objectors 
will be heard; where objections will 
be decided in a reasonable way. 

First of all, public hearing is a 
difficult matter to define (Interrup-
tion) . There will be all sorts of writ 
applications to challenge the decisions 
of the Chief Election Commissioner. 

Shri Shree Narayan Das: In the De-
limitation Act, previously, there was 
a provision that the Commission may 
for that purpose hold one or more 
sittings at such time and place or 
places as it may deem fit. 

Shri A. K. Sen Yes; I know that. 
I have tried to argue that it would 
be a mistake to suppose that this 
bifurcation will be delimitation under 
the Delimitation Act. Let us not for-
get that these reserved constituencies 
were created by the Delimitation 
Commission itself after hearing all 
parties, after observing all the proce-
dure of the Civil Procedure Code. We 
are now only bifurcating them on the 
basis of certain conditions, certain 
objective tests laid down in the Bill. 

Dr. M. S. Aney (Nagpur): May I 
ask a question? When bifurcating are 
we not creating a constituency? If 
you are creating a comtituency, then 
the Delimiation Act will apply. 

8hri A. K. Sen: If the Delimitation 
Act were to apply we could not have 
the General ElectiOn on the basis of 
single member constituencies in 1962. 
As I said the Delimitation Commission 
took up nearly 3 years to complete 
its work. And, under the procedure 

laid down for the Delimitation Com-
mission, it is impossible to imagine 
that in the course of a month or two 
we shall have single-member con-
stituencies. It was felt that it was 
unnecessary to go through the elabo-
rate procedure except in the case of 
Gujarat where we will have to do it 
on the basis of the increased seats 
under the Bombay Reorganisation 
Act. An hon. Member wanted to pro-
vide for making Gujarat also the same 
as the other States, thereby doing 
away with the Delimitation Act ap-
plicable there for the purpose of ad-
justing the increased number of seats. 
'lIhe constituencies there have to re-
formed. But so far as the other con-
stituencies are concerned, let us not 
forget that they are already created 
on the basis of the predominence-
numerically or otherwise-of the 
Scheduled Castes and Scheduled 
Tribes. Weare now carving out of 
them single-member constituencies on 
the basis of the objective tests laid 
down, finding out how bpst it can be 
done. The objective tests are that 
they have to be compact areas geogra-
phically and by reference to physical 
features and there should also be 
numerical superiority of Scheduled 
Caste members in regard to the place 
which is selected as a reserved con-
stituency. After the census fi,gures of' 
1961 are out the delimitation commi-
ssion is going to deal with the matter 
over again but for the purposes of the 
1962 elections, all that would be 
inappropriate, as I have tried to ex-
plain. Therefore, the question of' 
putting expressly that the party will 
have a reasonable opportunity of be-
ing heard is absolutely unnecessary 
because when an authority like this 
is set up to consider all objections. it 
is written into the law that all ob-
j ections are to be heard reasonably 
and everyone will have a reasonable 
opportunity of being lJeard. If that 
principle is not follOWEd the autho-
rity's decision will be upset on that 
ground alone. 

8hri Hem Raj: Last time We were' 
not allowed to appear before the-
Election Commission. 
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Shri A. K. Sen: As I have told Shri 
Hem Raj earlier, if t ~ Election Com-
mission does not allow any person to 
appear or put forward his objection, 
that one ground would be eno ~  to 
upset the decision of the Election 
Commission before any court of law ... 
(Inte1"T'Uptions) . 

Mr. Deputy-Speaker: If Sthri Hem 
Raj is not allowed to :o:ppear before 
the Commission, he can appear 
·through the Law Minister. 

Shri A. K. Sen: Supposing we pro-
vide ~ at every one will have a rea-
sonable opportunity of being heard 
but the Election Commission does not 
hear him, the same question will be 
asked, If under the section as it is 
the obligatiOn is inherent, then by 
putting it expressly in that form it 
does not advance the matter further; 
it will again be the question as to the 
Erection Commission not observing 
its statutory obligation; j}.at is all. We 
know what remedies ar~ to be pur-
sued if a statutory authority does not 
observe its obligation. 

With regard to amendment No 32, 
may I suggest that it be phrased in 
this way? 

For "In the official gazette of the 
State together with t. notice", 

. substitute. "in the Gazette of India, 
the official gazette of the State and 
important newspapers in the re-
gional languages of the State". 

do not want to put the words 'Im-
portant ne ~ a er '. It may be put 
. as 'such newspapers as in the regional 
languages of the State /!s in the opi-
nion of the Chief Election Commis-
sioner are important'. We do not want 
an argument against as tc which are 
important newspapers PilJ which are 
not, in a court of law. Shall I put 
it in this way? 

"In the Gazette of IlOdia, in t·he 
official gazette of the State and in 
such newspapers in the regional 
languages of the State (.< are con-
sidered important by t ~ Election 

Commission together with a notice 
inviting objections and suggestions 
in relation to the proposals and". 

Shri Chintamoni Panigrahi: Daily 
newspapers will do. 

Shri A. K. Sen: We may leave it to 
the Ohlef Election Commissioner at 
least he can be truste"!. It may be 
that in some States there are no daily 
newspapers; in some 3-rtf.s there may 
not be daily newspapers. I suppose 
Pandit Bhargava is willing to accept 
the amendment as redrafted. 

Pandit Thakur Das Bhargava: It is 
satisfactory. 

Shri A. K. Sen: I beg to move: 

Page 2, lines 21 and 22, 

JOT "in the official gazette of the 
State together ~  a notice," 

substitute" in the Gazette of India, 
in the official gazette of the 
State and in such llewspapers in 
the regional languages of the 
State as are considered import-
ant by the CommiS'ion together 
with a notice inviting objections 
and suggestions in relatiOn to 
the proposals and" (50) 

Mr. Deputy-Speaker: This is amend-
ment No. 32 as substituted by Gov-
ernment amendment, No. 50. I shall 
pu t this amendment to the vote of the 
House. 

The question is: 

Page 2, lines 21 and 22, 

jor "in the official gazette of the 
State together with a notice", 

substitute" in the Gazette of India, 
in the official gazette of the 
State and in such newspapers 
in the regional language6 of the 
State as are considered im-
portant by the Commission to-
gether with a notice inviting 
objections and suggestions in 
relation to the proposals and" 
(50) 

The motion was adopted. 
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Mr. Deputy-Speaker: Shall I put 6. 
and 7 to the vote of the House? 

Shri Shree Narayan ))odS: Part of it 
has been accepted. 

Mr. Deputy-Speaker: He is not pres-
sing the other part. Has the hon. 
Member leave of the House to with-
draw them? 

The Amendment Nos. 6 and 7 were by 
have, withdTawn. 

Mr. Deputy Speaker: I shall put 
amendment Nos. 12 and 13 moved 
by Shri Hem Raj. 

The Amendment Nos. 12 and 13 weTe 
pitt and negatived. 

Shri B. C. Kamble: My amendment 
No. 14 may be put in tre routine way; 
I am not withdrawing it. 

Mr. Deputy-Speaker' I have no two 
ways-one routine way and another, 
out of the routine way. I shall put 
amendment No. 14 to the vote of the 
House. 

The Amendment No. 14 was put and 
negatived. 

Mr. Deputy-Speaker: The question 
is: 

"That clause 4. as amended, 
stand part of the Bill." 

The motion was adopted. 

Clause 4, as amended, was added to 
the Bitt. 

Cl.ause 5 was added to the Bill. 

(Special provision faT Gujerat; amend-
ment of Section 19 of Act II of 1960). 

Shri A. p. Jain: I have to move 
an amendment to clause 6. 

Mr. Deputy-Speaker: It has not been 
circulated. 

Shri A. p. Jain: I rna,,, it formally 
now. The clause may be held over, 
just as you hav" held over the ot.her 
cIause. 

1894(Ai) L.S.-7. 

(Abolition) Bill 

Shri A. K. Sen: Thi3 follows from 
the other thing; it is really conse-
quential on the amendment to clause 
3. 

Mr. Deputy-Speaker: Then this 
clause shal! have to .tanG over. 

Shri Tyagi: I have a third conse-
quential amendment for this amend-
ment. 

Shrj A. p. Jain: May I move it for-
mally? 

Mr. Deputy-Speaker: He may move 
it now. 

Shri A. P. Jain: I beg to move: 

Page 3, after line 39, adc/.----

"(3A) Notwithstanding anything 
contained in sub-sections (2) and 
(3), on the expirati·,,:\ of the pe-
riod of five years from the date 
of the making of the order under 
clause (c) of sub-section (5), the 
seat reserved for the scheduled 
castes in a constituency shall cease 
to be so reserved snn in lieu 
thereof the seat shall be r!!Served 
for the Scheduled a te~ in such 
other constituency as the Election 
Commission may. having regard to 
the population of the scheduled 
castes, by order in the Official 
Gazette of the State specify in 
this behalf: 

Provided that nothing in this sub-
section shall affect any repre-
sentation in the Legislative 
Assembly of ,he State until 
the ol t ~ll of the t.'len 
existing Assembly. 

(3B) In sub-sections (3) and (3A), 
"population" means the popu-
lation as ascertained at the 
latest census of which figures 
are available," (49). 

Mr. Deputy-Speaker: He may make 
his speech also. 

Shri A. P. Jain: There is not much 
to say in support of this amendment. 



Pandit Thakur Das I'lhargava: Be-
fore you allow him, may I bring to 
your notice that this goes beyond the 
scope of the Bill? 

Mr. Deputy-Speaker: Let him say 
first what he has to. 

Shri A. P. Jain: The"e is not much 
to say in support of this. It is a con-
sequential amendment. Clause 3 ex-
cludes two member ,~ em l  consti-
tuencies in the State 0' Gujarat from 
the general operation of the Bill. For 
that purpose special provisions have 
been made in clause (6). As I have 
moved an amendment to clause 3 in-
corporating the principle that the same 
constituency shall not be kept as a 
reserved CQIlstituency after five years. 
If that amendment iq accepted, then 
ipso facto it follows that the same 
prtnciple must app:y to Gujarat. The 
acceptance or otherwise of this amend-
ment will depend upon the acceptance 
of the previous amendliJent moved to 
clause 3. 

Pandit Thakur Das Bhargava: Sir, 
this Bill provides for the abolition of 
two-member constituencies and for 
the creation of single member consti-
tuencies in their la~e. So that the 
principle of reserved constituency can-
not apply to any COT).stituency other 
than the existing double member con-
stituencies. One of t!">e two reserved 
constituencies shall be a reserved con-
tituency. But if it appEes to other con-
stituencies also, it will be beyond the 
scope of this Bill. I do not want to 
speake On the merits of the amend-
ment. After that amendment is cir-
culated to Members I shall put in my 
amendments to that. I am very much 
opposed to the rotation of constituenc-
Ies. The report of thP Election Com-
missioner on the previous elections 
also says that this is a great wrong 
to disturb the constituenciefl frequen-
ly. On that I will speaJr next day. 

Shri Tyagi: Shall r move, Sit", my 
amendment to this amendment? 

Mr. Deputy-Speaker: All that will 
be taken up next day because these 

shall have to be circulated and op-
portunity afforded to han. Members to 
send in any amendments that they 
would like to move. 

Shri Tyagi: May I c'lly read it just 
as my hon. friend bas done. I will 
move it next day 

Mr. D"puty-Speaker: If it so pleases 
him he !nay do it. 

Shri Tyagi: My amendment reads 
like this: 

Add at the end of tl~e amendment 
moved by Shri Jain: 

"Provided that as far as possible 
no seat for Legislative Assembly 
shall be reserved wlthin the area 
covered by a reserved constitu-
ency of the Lok Sabha." 

Mr. Deputy-Speaker: Clauses 3 and 
6 are to be held over. Tre amendments 
shall be circulated to hon. Members 
tonight. Those hon. Members who wish 
to send in their amendments may do 
so. I shall now put clause5 7 and 8 to 
the vote of the House. 

The question is: 

"That clauses 7 anrl 8 stand part 
of the Bill." 

The motion was adopted. 
Clauses 7 and 8 were added to the Bm 

Mr. Deputy-Speaker: I suppose we 
cannot proceed further. We can only 
resume further discus£ion on this 
tomorrow. 

8hri A. K. Sen: Sir, tomorrow is 
Saturday. May 1 suggest, Sir, that on 
Monday this may be taken up before 
any other business This will not take 
much time. 

Mr. Deputy-Speaker: Yes. This 
would be the first thine to. be taken 
up On Monday. 




